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TEGISLATIVE ASSEMBLY.
"Monday, 15¢h March, 1937.

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim)
in the Chair.

"

QUESTIONS AND ANSWERS.

BROADOASTING STATIONS AND PROGRAMMES.

662. *Mr. S. Satyammrti: Will the Honourable the Member for In-
dustries be .pleased to state:

(a) the progress of building of Broadcasting Stations since the last
statement was made in the Assembly on this matter;

(b) the progress in the use of Indian materials therein; and
(c) the arrangements, if any, made for improving the programmes?

The Honourable Sir Frank Noyce: (a) I would refer the Honourable
Member to the reply I gave to part (ii) of Mr. Asaf Ali's question No. 831
on the lst February. He will see from that reply that orders have been
placed for the transmitting apparatus which will be required in the com-
ing year. These include short-wave transmitters for Delhi, Caleutta,
Bombay and Madras, and medium-wave transmitters for Lshore, Luck-
now, Dacen and Trichinopoly. Negotiations are taking place for the ac-
quisiticm of suitable sites and buildings for transmitters and studios. Ar-
rangements have also been made for taking over the Peshawar station

from the Government of the North-West Frontier Province from 1sé
April next.

(b) The technical equipment, etc., required for the new transmitting
stations is not availuble in this country and has to be obtained from
abroad. Such other material as ean be had in India will be utilised to
the fullest extent possible.

(¢) An Advisory Council has been established {o assist the Controller
of Broadeasting in the working of the Delhi Broadeasting Station. The
hours of broadeasting from Delhi have also been incrcased. A question-
aire wus recently circulated by the Controller of Broadeasting to all
license holders in the service area of the Delhi Station in order to find
out how far listeners approved the present programmes and whai modi-

fications, if any, were generally desired. The replies are under the con-
sideration of the Controller.

Mr. S. Satyamurti: May T know approximately when, according to
Government’s plans, the building of the stations in Madras and Trichi-
nopoly is expected to be completed?

The Honourable 8ir Frank Noyce: I hope somewhere about the end
of this year.

( 19809 ) A



1810 LEGISLATIVE ASSEMBLY. [16TE Marorm 1937.

Mr. 8. Satyamurji: ,ﬁ'th..l;aja;enup to the apswer tp clause (b) of the
question, may I know yvernment hdve’ made ‘any calculations of the
cost of the non-Indian materials, as opposed.to the cost of Indian mate-
rials, which are likely to be used 'in the putting up of these stations?

The Honourable 8ir Frank Noyce: I should require notice of thut
question.

Mr. 8. Satysmurti: May I know if Government have made a'ﬁy'. ke
tempt to have any of these materials, which are now imported from
abroad, made in India? »

The Honourable Sir Frank Noyce: Government are doing, as I ex-
plained the other day, research work in regard to broadcast. receivers, but
this transmitting apparatus is of a very highly technical order, and it will,
I fear, be a lang time before it can,be made jp Indis. : It is most com-
plicated machinery of the manufacture of which no one im India has any
experience.

Mr. 8. Satyamurti: With reference to the answer to clause (¢), may I
know if any attempt is being made to have musicians of all-India repu-
tation going round sll these broadcasting stations giving their performan-
ces, 80 that we may get first rate performances at least occasionally in
‘these broadcasting stations?

Tho Honourable 8ir Frank Noyce: I think the cost of adopting

. my
Honourable friend’'s suggestion would be prohibitive.

Mr, 8. Satyamurti: Have Government made any caleulation of the
coste?

The Honourable Sir Frank Noyce: ] think it has been considered, but
if my Honourable friend wants further particulars, I shall be glad if he
will put down a question on the subject.

Mr. 8. Satyamurtl: May I know if any attempt has been 1nade by
means of & musical academy or by another method, by which we can get
gome standardised Indian music, which will appeal to all Indian listeners,
‘broadcast from all stations?

The Honmourable Sir Frank Noyce: There, again, I should like 1y
Honourable friend to put down a question. I am not an authority on
Indian music and do not know enough about it to be able to answer s
question like that offhand.

Mr. 8. Satyamurti: May I know if Government propose to reconsider
the question of allowing political speeches to be broadcast as a means
of increasing the popularity of broasdcasting stations?

The Honourghle Sir Frank Noyce: Government's policy in that matter
has been stated very clearly on more than one occasion in this House,
and at present they do not propose to depart from it.



QUISTWAND ANSWERS. 1911

Mr, T. 8. .lvlnuhi.l.ingam Ohatﬁu Wlt.h raference 1o clause (b), may
I know what is the result of the experiments m.counneetion with:, the
_manufacture of recewers? ]

The Homourable Sir Prank Noyce: I nnswered that question some days
ago, and I would refer my Honourable friend to the answer 1 then gave.

Mr. M. Ananthasayanam Ayyangar: With reference to clause (c), bave
any arrangements been made to broadcast cotton prices from Bombay in
the morning? '

The Honourable Sir Frank Noyce: That question is séill under consi.
deration.

Mr. M. Ananthasayanam Ayyangar: Has not the Honourable Member
received a number of representations from various districts in the M:wlras
Premdenov, Cuddapah, Bellary, Annntn-pur and Kurnool, whera cotlon
is grown in abundance?

The Honourable Sir Frank Noyce: No, 1 have not received any repre-
sentations recently.

VaLUES oF IMPORTS AND EXPORTS FROM AND TO ITALY.

663. *Dr. P. N, Banerjea: Will Government be pleased to state
approximately the extent to which the values of (a) importe into India
from Italy, and (b) exports from India to Italy, decreased as the
result of the sanctions adopted against that country?

The Honourable Sir Muhammad Zafrullah Khan: There had bcen a
decline both in the import and export trade of India with Italy, but it is
impossible to say how much of this decline has been due to the sanctions
and how much to other causes, such as, the operation of the trade restrie-
tion measures adopted by Italy.

Mr. M. Ananthasayanam Ayyangar: May I know if Italy har lavied a
ban on Indian goods?

The Honourable Sir Muhammad Zafrullah Khan: What ban is the
Honourable Member referring to?

Mr. M. Ananthasayanam Ayyangar: Has not Italy imposed a ban c¢n
goods from India?

The Honourable Sir Muhammad Zafrullah Khan: Unless the Honour-
able Member refers me to something specific, I am afraid I would be un-
able to answer him.

Mr. T. 8. Avinashilingam Ohettiar: Since the removal of the saue-
tions, has the trade with Italy improved?

The Honourable Sir Muhammad Zafrullah Khan: Both imports and
exports are beginning to look up, but it is too early to be able to give &
definite reply.

A2
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".lr. K. Santhanam: What are the ‘latest figures?

The Honourable Sir Muhammad Zafrullah Khan: The latest figures 1

have are for the year 1935-36: those naturally show a decline as compared
with the previous year.

Dr. P. N. Banerjea: What has been the approximate amount of loss
to public finance as & result of these sanections against Ttaly?

The Honourable Sir James Grigg: The figures are extraordinarily vague
and they must be vague. But I should say at a guess—and it is now
worth much more than a guess—the cost to Indian revemues during the
period of the sanctions might be in the neighbourhood of half a crore.

Mr. K. Santhanam: How did the Honourable Member then make it
out? He has made a reference to the decline in trade owing to the
sanctions against Italy in his budget speech. What was the basis of the
inference?

Mr. President (The Honourable Sir Abdur Rahim): The Honcurable
Member has heard the answer: he can draw any deductions he likes iromn
it.

The Honourable Bir James Q@rigg: The decline of trade is indubitable.
But what I have been asked by the Honourable Member on my right is
to guess how much the trade would have been if the sanctions-had unot
been imposed; and there must be a pretty large element of hypothess in
that: and it is on that hypothesis that I have attempted to build.

AMOUNTS oF THE YIELD OF THE SALT (ApDITIONAL) IMPORT DUTY.

664. *Dr. P. N, Banerjea: Will Government be pleased to state
(a) the amounts of the yield of the Salt (Additional) Import Duty, year
by yenr, from the date of the first imposition of the duty to the latest date
for whicli figures are available, and (b) the sums of money made over
during this period to the Government of Bengal out of the proceeds of
this duty?

Mr. A. H. Lloyd: (a) and (b). A statement is laid on the table.

Sl f—
Statement.
(a) Tho amounts are :
Rs.
1931-32 . . . . . . 10,48,604
1032-33 . . . . ' . . . 17,04,762
1933.34 . . . . . . . . 6,45445
1034.35 . . . . . . . . . 4,22,805
1935.360 . . . . . v . . . 3,883,950
April 1936 to December 1034 . . . . . 2,12,750
(b) The following amo.nts have been made over to the Bengal Government :
Rs.
1031-32 . . . ' . . . 5,36,8600
1932.33 . . . f . . . 6,04,300
1933-34 . . . . . . . 2,11,800
1034-36 . . . . . . . 1,19,150
1035-36 . N . 85,800

April 1936 to December 1036 . . . 54,900



QUESTIONS AND ANSWERS. 1918
el

PURPOSES ON WHICH THE (GOVERNMENT OF BENGAL SPENT THE Pxoou:m oy
THE SAzr {AppPITIONAL) IMPORT DUTY. --

~666." *Dr.- P. N, Banerjea: Will Government be pleased to’ state
‘the purposes for which the Government of Bengal spent the sums of
money which were made over to them by the Government of India out
of the proceeds of the Salt (Additional) Import Duty ?

Mr. A, H. Lloyd: T would refer the Honourable Member to the reply
given by me to part (d) of his starred question No. 1185 on the 13th
March, 1936.

Pandit Lakshmi Kanta Maitra: May I know if when making over the
amount realised from the additional import duty on salt to Bengal, the
Honourable Member indicated to the Government of Bengal the views of
this Houso that the amount should be primarily used for the improv renfent
of the salt industry in Bengal?

Mr. A. H. Lloyd: The views expressed in this House .in the course of
tho dehate upon the subject when the ‘question.of the distribution of the
proceeds of this additional -duty first arose were eommunicated. to the
Government of Bengal.

Pandit Lakshmi Kanta Maitra: Before the.:debate was iforwsrded: to
the. Government of ‘Bengal, may T know if the Honoursble Member

Mr. A. H. Lloyd Will the Honourable Member put down a quest:cn?
Thie happened ‘some yars ago:.

Pandit Lmhmi Kanta Mnitril.: Cunnbt the Honourable LI.élﬁbeI;
8ay

'Kr Presideht (The Hcmoura.ble Sir Abddr’ Ruhir):  The Honourible
Member asked 1for a date for’'something which 'hippenéd some years ago.

.. Pandit Lakshmi Kanta Maitra: The year before . last we deba.t.ed the
motlon hence I am asking the Honourable Mémbbr. '

Mr. Presldont (The Honourable Sir Abdur Ruhim): He does not re-
member the date now: The Honourable Member con only put down a
question,

Mr. Lalchand Navalrai: Mtly I know if there has heen any progress
in the manufacture of salt in Bengal? .

~Mr. A, H. Lloyd: Very little: one experiment is still in progress.
Pandit Lakshmi Kanta Maitra: Did the Honourable Member actuslly
inquire from the Government of Bengal if they actually took any active

steps in regard to encouraging the salt industry in Bencal?

Mr, A, H: I.hyd. Yes, Bir, they did taka auch st.eps, but not at their
own Bxpense, -
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COMPLAINTS AGAINST JUDICIAL OFFICERS IN AJMER.

666. *Mr, Mohan Lal Saksena: Has ony representation been made
to the Judicial Commissioner, Ajmer, by certain persons of Ajmer,
complaining against judicial oflicers there? If so, what action, if any,
has been taken thereon?

Sir Aubrey Metcalfe: Yes. The Government of India have receutly
sanctioned a re-organisation of the judicinry in Ajmer-Merwara, and a Dis-
triect and Sessions Judge will shortly be appointed from a neighbouaring
province. This is expected to remove the grounds for complaint.

NoN-TRANSFER OF JUDICIAL OFFICERS AND OTHERS IN AJMER.

667. *Mr Mohan Lal Saksena: Is it a fact that the judicial officers
and incumbents in other services at Ajmer have not been transferred fcr
long periods? [If so, for what reasons?

Sir Aubrey Metcalle: Officers of services other tham judicial are as far
as possible changed periodically. In the case of judicial officers, there is
not much scope for changes in a small administration like Ajmer-
Merwara.

Mr. Mohan Lal Saksena: Will Government consider the question of
meking arrangements for transferring Judicial Officers as in other pro-
vinces like the United Provinces?

8ir Aubrey Metcalfe: Government have consid®red the questionm, but
I understand it was found impracticable for valid reasons.

PERIODIOAL TRANSFERS IN THE CENTRALLY ADMINISTERED AREAS.

668. *Mr. Mohan Lal Saksena: Are Government prepared to consi-
der the feasibility of a system of compulsory periodical transfers in the
centrally administered areas as well, like the provinces? Tf not, why not?

Sir Aubrey Metcalfe: It would not be practicable either financially or
administratively to introduce a system of transfers betwcen the centrally
administered areas which are widely scattered and diverse. Within each
such area, however, periodical transfers are made wherever possible.

INSTRUCTIONS ISSUED TO EMPLOYEES TO CANVASS BUSINESS ON OERTAIN STATR
RATLWAYS.

669. *Mr. Mohan Lal Saksena: Is it a fact that on certain State-
managed Railways instructions have been issued to certein employees to
canvass business? If so, how are they expected to do so?

The Honourable Sir Muhammad Zafrullah Khan: With your permis-
sion, Sir, I propose to reply to this and question No. 670 together.

I would refer the Honourable Member to paragraph 15, sub-paragraph
(ii) of the second Report of the Pope Committes, a copy of which is in
the Library of the House. The Committee's suggestions were commended
to Railways for consideration. Government have no information as re-
gards the detailed action taken on railways either in regard to the instruc-
tions actually issued or appointments made.



QUESTIONS AND ANSWERS, 1015 -

Mr. Mohan Lal Saksena: Will the Honourable Member make inquiries
a8 to what action has been taken?

The Honourable Sir Muhammad Zafrullah Khan: If the Honourable
Member will put down the specific questions on which he wants informa-
tion, I shall endeavour to obtain the necessury information for hLim.

Pandit Lakshmi Kanta Maitra: Muy T know, Sir, what ace the fune
tions of these canvassers?

The Honourable Sir Muhammad Zafrullah Khan: T have drawn the
attention of the Honourable Member to the puaragraph in the Pope Com-
mittee's Report which deals with it. I may also remind him that during
the discussions of the Railway Budget, some Honourable Members on this
side made specific suggestions that there ought to be such cunvussers.

Mr. M. Ananthasayanam Ayyangar: May I know, Sir, if granting of
special or low rates is also within the purview of these, officers?

. The Honourable Sir Muhammad Zafrullah Ehan: Is it not hypotheti-
cal after I have said that Government have no information as regards the
detailed action taken by the Railways?

Mr. M. Ananthasayanam Ayyangar: Have not Government. issued sny
instructions regarding this Report as to what measures should be adoptcd?

" The Honourable Sir Muhammad Zafrullsh Xhan: I have said that the

Committee’s suggestions were commended to railways for consideration.

APPOINTMENT OF CATVASSERS OF STATE RAmLways.

$670. *Mr. Mohan Lal Saksena: Tgs it a fact that on certain railways
appointments have been made as canvassers? If so, how many such
canvassers have been appointed on each of the State-sided Railways, and
what are their functions?

RepucTioN IN THE PRICE OF THE EasT INDIAN Rammway TiME TasLn.

r671. *Mr. Mohan Lal Saksena: (a) In view of complaints from the
public, are Government prepared to consider the feasibility of reducing
the price of the East Indian Railway time table?
(b) What is the total income to the East Indian Railway froin the
sdle of the time tables?

The Honourable Sir Muhammad Zafrullah Khan: (a) The Agent, Fast
Indian Railway, is arranging for the publication of ‘a time table at a lower
price than the 6-anna time table now published.

(b) T would refer the Honourahle Member to the statement incorporated
in the proceedings of the House on the 2nd March, 1937, in reply to parb

I%%?Of Mr. 8ri Prakasa’s starred question No. 301 on the 28th January,

Mr. Mohan Lal Saksena: Am I to understand, 8ir, that the next time
table will be cheaper than the present one?

t For answer to this question, see answer to question No. 669.
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The Honourable Sir Muhammad Zafrullah. Khan: 1 cannot say whether
necessarily the next time table will be cheaper than the present one, but
the Agent says he has arranged for the issue of a cheaper time table.
Honourable Members will remember that during railway budget discus-
sions I undertook to have that matter looked into, and I believe very
shortly a cheaper time table will be issued, but whether tne nexl one

which might be issued within a day or two will be necessarily cheaper,
I cannot say.

Pandit Lakshmi EKanta Maitra: Will this cheaper time table coutain
less information than the present time tables?

The Honourable Sir Muhammad Zafrullah Khan: That I cannot Buv,
but Honourable Members were anxious to urge upon me the neeecsity
of the issne of a smaller and cheaper time table, and that particular sug-
gestion 1 passed on to the Agent of the Bast Indian Ruilway.

FormaTioN oF TRADE Uxntons oN RAILWAYS.

672, *Mr. Mohan Lal Baksena: (a) Will Government ‘state what steps
they have tuken to encourage the formation of trade unions on Ruilways?
(b) Is it not a fuct that the Agent, Fast Indian Railway, nolwith-
standing the recommendation of the Labour Cominission and the ep d
requests of Kast Indian Railwaymen's’ Union’ ih this behulf, has refused
to grant interviews to the President of their Union? '

(c¢) During the last five .years- on. hew 1nany. oogusiens. if any, has the
Agent consulted the Union or its. office-bearers? .

The Honourable Sir Muhammad Zafrullah Khan: (3) I would refer the
Honourable Member to the policy of the Railway Board which is con-
tained inthe. quotation. from .the memorandum at page 186%of the Repoit
of the Royal Commission on Labour, a copy of which will be found'in the
Library of the House. No change has been made in this' policy: .

(b) and (c). Government have no information.

Mr. Mohan Lal Saksena: Will Government make inquiries with regurd
to parts (b) and (c)?

The Honourable Sir Mubammad Zafrullah Ehan: No, WSir.

Mr. Mohan L.al Saksena: After all, the question is worded “is it not a
fact’’, and so I think it is the duty of the Government to have made
inquiries?

The Honourable Sir Muhammad Zafrullah Khan: The question is ¢n
how many occusions a particular Agent has refused to sec the President
of o particular Union. 1 submit that is not a matter concerning which
Government should be compelled to make inquiries. It is a matter en-
tirely within the discretion of the Agent.

Pandit Lakshmi Kanta Maitra: May 1 know if the Honourable Mem-
ber is going to impress upon the Agents of Railways-thal they ' should
grant interviews to representatives. of- Trade Unions? : .

L
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The Honoursble Sir Muhammad Zafrullah Ehan: If the Honourabls
Member.sa desires, I will send down to the Ageats a copy of the questisn

and answer.

Mr. K. Santhanam: As regards part (c), will the Honourable Member
make inquiries?

The Honourable Sir Muhammad Zafrullah Ehan: No, Sir, I do not
think any useful purpose will be served by making such inquiries.

Mr., Mohan Lal Saksena: Will the Honourable Member sutisfy him-
self that the Agent of the East Indian Railwwy has not granted even a
single interview during the last five years to the Presidents or represen-
tatives of any of the Trade Unions?

[
The Honourable Sir Muhammad Zafrullah EKhan: As ] have said, 1
will send down to the Agent of the East Indian Ruilway a copy of the

Honourable Member’s question and my answers.

ABSENOE OF LIGHTS ON THE R0ADS ON THE RIDGE LEADING TO THE ANTI-
,  Rapic CENTRE IN DELHI.

673. *Mr. 8ham Lal: (1) Are Government aware that the roads on.
the Ridge leading to the Anti-Rabic Centre at Delhi have no lights?" °

(b) Are Government aware that those roads are, very afeep apd agei-
dentsare likely to occur for want of lights? =~~~ 7t T T

(c) Are Government aware that people frequeht the anti-rgbig cemtres,
even at dead of night and that in the absence of lights on the roads they
have tc suffer hgrdships? Ly
(d’) Are Government swaye that, the people’ flock .to 'this centre from
all moffusil parts of the Delhi Province? '

~ Sir Girja Shankat Bajpsi: With your permission, Sir, I shall answer
this' and the next ohe together. I have called for the information, and
will supply it to the Honourable Méember as soon as possible.

" ADCOMMODATION FOR PATIENTS. IN THE ANTI-RaBic HosPrral ar Dryay.

1674. *Mr. Sham Lal: (a) Are Government aware that for want of
accommodation near the Anti-Rabic Hospital at Delhi, especially, poor
people have to stay in unhealthy or even slum quarters during their
treatment ?

(b) Are Government prepared to undertake to build some accommoda-
tion hear the hospital for thete moffusil patients during their trcutment
for rabies either free of charge or on nominal rent?

RESTRICTION ON THE ENTRY OF INDIANS IN BURMA.

. 675. *Mr. 0. N. Muthuranga Mudaliar: (a) Is it o fact that
in the Instrument of Instructions to the Burma Governor, power is given
to restrict the general entry of Indians into Burma?

(b) Is it a fact that originally restriction was intended only in the case
of: immigration of. unskilled labour into Burma? g

+ For answer to this question, see answer to question No 673
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(c) Are Government prepared to make representation to the Secfetary of
Btate so to amend the relevant clause as to confine the restriction of
Indian entry to unskilled labour only in consultation with the Government
of India and not with the Governor General as now provided?

The Honourable Sir Frank Noyce: T would refer the Honourable Mem-
ber to the reply given in this House to Seth Govind Das’s starred question
No. 122 on the 25th January, 1937.

Prof. N, G. Ranga: Is it not a fact that, according to the Indo-British
Agreement, there should be no change made in the firdt three vears of
the separation of Burma in the emigration of Indians into Burma?

The Honourable Sir Frank Noyce: 1 am afraid I must ask for notice.

Mr. S. Satyamurti: What is the adswer'to clause (c) of the questiow
as regards the Government’s desire or willingness to make a representa-
tion to the Becretary of State, as suggested in that clause?

The Honourable SBir Frank Noyce: The answer is that Government
are not prepared to take the action proposed by the Honourable Member.
1 would refer the Hohourable: Member to the reply given to Seth Govind
Das’s starred question where he will find the position clearly explained.

Mr. Gangs Singh: May T know what is the polisy of the Govemm'eh,ﬁ..-
whether they propose to put any restrictions on this side on the emigra-
tion of Indians? ' '

L

‘The Honourable Sir Frank Noyce: That, Sir, is a B:quth'e_ﬁcal' queation'.
I have nothing to add to 'the answer I have a‘lyéu_iy '_g‘ngn_

Mr. Ganga Singh: The question is very, simple, Sir, What 1 wanf to
know is whether the Government of India desire to put any restrictions
on this side on the emigration of Indisns into Burma?

The Hohourable Sir Frank Noyce: I have nothing to add to the reply
I have already given.

PROTRST AGAINST THE ADMINISTRATION OF THE FopmioN ExcHANGE
REGULATIONS IN PERSIA.

676. *Mr. 0. N. Muthurangs Mudaliar: (a) Is-3it a fect that
about 124 Indians, consisting mostly of merchants and medical practi-
tioners residing in Persia, submiltcd a memorial to His Excellency the
Viceroy, stating their grievanccs against the manner in which the foreign
exchange regulations are being administered in Persia?

(b) What action have Government taken thereon?
Sir Aubrey Motoalfe: The sttention. of the Honourable Mepber, is

invited to the replies given by me on the 25th January, 1987, to paris (s)
and (h) of Seth Govind Das’s question No. 56. -
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CASE INSTITUTED BY THE NATIONAL PETROLEUM CoMPANY, LiMITED,
CALCUTTA, AGAINST THE SECRETARY OF STATE FOR INDIA.

677. *8ardar Mangal Singh: [s it a fact that the National Pefroleum
Company, Limited, Calcuttn, has instituted a suit No. 892 of 1935 in
Calcutta High Court against the Secretary of State for Indin for the
recovery of Ris. 1,38,101-13-9 for refund on 623,288 gallons, upon which duty:

had been paid ?

Mr. A. H. Lloyd: Yes.

SHORT NOTICE QUESTION AND ANSWER.

DISABILITIES OF INDIANS IN THE COLONIES AND PROTECTORATES WITHIN ‘THE
Brurisi EMPIRE,

Mr, F. E. James: Will Government be pleased to state whether
they will consider the advisability of:

(a) authorising their representative at the forthcoming Imperial
Conference to enter into direet communication with the
Colonial Office of His Majesty's Governmept regarding the
disabilities of Indians in the Colonies and Protectorates.
‘within the British Empire;

(b) strengthening their representation in Ceylon and Malaya by
appointing more senior officers; and

(c) appointing & representative of high standing of the Goverament
of India in Burma after its sepuration from the Indian
Empire?

S Gire Shanksr Bajpal: (), (b) and (o). The snswer is in’ the

affirmative.

Mr. ¥. E. James: Arising out of the answer, more especially to clause
(a) of my question, may 1 ask the Honourable Member, - whether if a
decision, if any, is reached before the end ‘of this Session, it will be
communicated to this House?

_Bir Girja Shankar Bajpal: If a decision is reached before the end of
this Session herc, T shall endeavour to seek an opportunity to explain.
it to the House,

Mr. ¥. E. James: With regard to the answer to clause (c), will the
Honoural')le‘ Member bear in mind the very great importance of arriving
:tt: decisoin as soon as possible after the separation of Burma on April

BU:

Sir Girja Shankar Bajpai: I can assure my Honourable friend that the
desirability of taking some such step has been present to the mind of
the Government of India for some time, and preliminary correspondence:
on the subject is already afoot with the Government of Burma.
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Mr, ¥. E. James: In regard to the answer to clauses (b) and (c) of
the question, will the Honourable Member kindly consider the desirability

.of consulting the Standing Advisory Committee on Education on these
matters belore the Bession councludes?

Sir .@irja Shankar Bajpai: My Honourable friend is probably referring
to the Standing Committee on Imigration.

Mr. F. E. James: Yes, | am sorey. I meant the Standing Committee
on Emigration.

Sir Girja Shankar Bajpai: Tl reply is, Yes.

Pro}f. N. G, Ranga: What is the nature of the action propused to be
taken in trying to appoint more scuior officers in Ceylon and Malaya?

Sir @irfa Shankar Bajpai: That is the nature—appointing more senior
cfficers.

Prof. N, G. Ranga: Why do they want Lo appoint more senior officers

than the officers they have at present? Are they dissatisfied with the
kind of officers that they have at present?

Sir @Girja Shankar Bajpai: No, that is not the question, and there is
no intention of disturbing anybody who is holding the position at present.
But the fact remains that questions both in Ceylon and in Madras are
now becoming more complicated and it may be desirable really to have
somebody of greater experience thari the officers we have had in the past.

Prof. N. G, Ranga: Am I to understand that when these more senior

officers are appointed their designation also will be improved, they will
be appointed with a higher status? '

Sir Girja Shankar Bajpal: I do not know ‘what my Honourable friend
means by their designation being improved. The designation is Agent
and they will continue to be Agent. "

Prof, N. G. Ranga: Will it result in any way in appointing English
cofficers in the place of Indian officers?

8ir Girja Shankar Bajpai: Mv Honourable friend is entirely unjustified
in drawine the inference that officers of a particular race are going to be
appointed for this particular purpose.’

Mr. M. Ananthasayanam Ayyangar: There are ample precedents for
it.

Sir Girja Shankar Bajpal: T should be glad to know of a ringle instance
of it; with regard to this appointment of Agents, there is none.

An Honourable Member: We will give a dozen.

Prof. N, G. Ranga: There will soon be an Englishman in your placel
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*Jore ML 'StEike 1y CALCOTTA.

Mr. President (The Honourable Bir Abdur Rahim): Order order. The
Chair has received a notice from Prof. Ranga to the effect tlhiat he Wished
‘‘to move the adjournment of the House on the 15th instant on a defimite
matter of urgent public importance, namely, the failure of the Govern-
ment of India to take any effective steps to settle the Jute Mijlls strike
at Calcutta and Howrah or even to prevent its recent alarming extension
‘which is calculated to result in a heavy loss to the Central revenues and
ifpede the process of economic recovery of India’’. The Chair has
received an Order from His Excellency the Vicerov and Governor General
of India with reference to this motion, a copy of which was also forwd:ded

to the Government of India in its appropriate Department. It runs
thus:

“In exercise of the power vested in me by sub-rule (2) of rule 22 of the Indian
Legislative Rules, I, Victor Alexander John, Marquess of Linlithgow, hereby disallow
the motion of Prof. N. G. Ranga to move the adjournment of the Housc for the pur-
posr of considering ‘the failure of Government of India to take any effective steps to
settle the Jute Mills strike at Calcutta and Howrah or even to prevent its recent
alarming extension which is calculated to result in a heavy loss to the Central Revennes
and impede the process of economic recovery of India’ on the ground that the motion
rclates to a matter which is not primarily the concern of the Governor General in
Council.

(8d.) LINLITHGOW,

Vieeroy and Governor General."

ELLECTION OI" MEMBERS TO THI: PUBLIC ACCOUNTS
COMMITTEE.

The Honourable Sir James @rigg (Finance Member): Sir, I beg to

move :

"*That the non-official members of the Assembly do procecd to elect, in the manmer
required by rule 51 of the Imdian Legislative Rules, four members to he members of
the Committee on Public Accounts in place of Mr. B. Das, Prof. N. (i. Hanga,

Dr. Thein Maung and Mr. JJ. Ramsay Scott, who will retirc on the 22nd March, 1937,
in aceordance with sub-rule (4) of the same rule.”

Mr, President (The Honourable Sir Abdur Rahim): Motion moved:

“That the non-official members of the Assembly do proceed to elect, in the manner
reguired by rule 51 of the Indian Legislative Rules, four membera to be memlers of
the Committee on Public Accounts in place of Mr. B, Das, of. N. . Ranga,

Dr. Thein Maung and Mr. J. Ransay Scott, who will retire on the 22nd March, 1937,
in accordance with sub-rule (4) of the same rule.”

(After a little pause.)
The question is:
“That the non-official members . . . .

(At this stage, Prof, N. G, Ranga rose in his place.)

The Chair paused hefore putting the question to give a chance to any
Honourable Member who might wish to make any remarks on this motion,

but nobody rose in his place. The Honourable Member ought to have
risen earlier. However, he may go on.

(1921 )
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Prot. N. @. Rlnp g}m_ltu.t cum Nellore: Non-Muhammadan Rural):
‘May I know from the" Horourable the Finance Member whether he pro-
_poses to publish the minutes of evidence of the last meeting of the Public
.Accounts Committee, and, if so, when? '

The Honourable 8ir James Grigg: That does not arise out of this
.motion.

Somv Honourable Members: It does arise out of this,

Mr. T. 8. Avinaghilingam Chettiar (Salem and Coimbatore cum North
Arcot: Non-Muhammadan Rural): Last year, we had ocoasion to go
through the evidence that was placed before the Public Accounts Com-
mittee and that gave us to a very great extent information about the
working of the various departments of the Government of India. I hear
that up till now the evidence had been publikhed.” Kecently we heard that in
the same way in which many departments of the Government of' India
have received touches since the arrival of the Finance Member,—in this
.also he seems to have felt that he ought to interfere. The questions
that were put in the Public Accounts Committee and the answers elicited
were such that a lot of information which was given would otherwise not see
the light of day. All these were published. Now we suspect that attempts
are being made not to publish the evidence tendered before the Public
Accounts Committee. Now, when my Honourable friend, Prof. Ranga,
asked a question whether, as usual, the evidence before the Tublic
Accounts Commitee will be published this year also, the honest reply
would be ves or no. On the other hand, we get a reply thai iz some-
what unusual, and that is, that this question does not arise. It does
arise for this reason that if this Committee is to function properly and
usefully, not only should the conclusions which it arrives at but also the
-evidence that is placed before it and sifted by it . . . . .

Prof. N. @. Ranga: It is not for him to say that; it is for the President
to rule it like that.

Mr, T. 8. Avinashilingam OChettisar: And as my Honourable friend,
‘Prof. Ranga, points out, it is for the President to say whether it arises
-out of this or not, but as is usual with the Finance Member, he assumes

the power of many of his own colleagues, and this time, of even the
President. May I say . . . ..

Mr. President (The Honourable Sir Abdur Rahim): The Chair does
‘not know if Prof. Ranga had raised a point of order, but if he had, his
colleague, Mr. Chettiar, prevented the Chair from giving a ruling itself.

Mr. T. 8. Avinaghilingam Ohettiar: T am sorry, Sir.

Mr. President (The Honourable Sir Abdur Rahim): The motion is that
the Committee be appointed, and if the Finance Member refuses to give
any information as regards the publishing of the proceedings of the last
Tublic Accounts Committee, it is a point for the House to consider that
‘in connection with this motion.
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Mr. T. 8. Avinashilingam Ohettiar: There is m[}.}?_@ﬁ this . Public
Accounts Committee if the evidence placed before it is not to Bel published.
The members there are the represemtatives of this House, and, through
them, this House hns the privilege of putting questions and eliciting
wnswers about the working of the Government of India. So I sybmit
there is no use of this Public Accounts Committee if its proceedings are
vot to be published. If a proper answer is not forthcoming from the
Honourable the Finance Member, we oppose this motion.

Mr, N. M. Joshi (Nominated Non-Official): May I sak a word about
this? I feel that the Public Accounts Committee is a statutory Com-
mittee and therefors it does not lie within the power of the Finance
Member to publish or not to publish the evidence volumes. 1t is for the
Committee to decide this matter. If the majority of the Committee
decide that evidence should be published, I feel that the Finance Metiber
has no power at all to withhold the evidence.

One other point I would;like to raise on this motion. During the
general debate on the Budget I had pointed out an attempt made by the
Honourable the Finance Member in restricting the scope of the Standing
Finance Committee. I then asked the Honourable the Finance Member
whether he is making similar effort, if I may say so, to define, even if
I may not say restrict, the scope of the Public Accounts Committee. I
would like him tell the House what his proposals are. 1 feel that these
rvommittees of the House are very important in enabling the House to
rome to n decision on important financial matters. I would therefore like
the House to have full information regarding the proposals which the
Government of India may be considering as regards the scope of the
Public Accounts Committee.

Mr. S. Satyamurti (Madras City: Non-Muhammadan Urban): I was
hoping that the Honourable the Finance Member after his dove-like per-
formance the other day, would show a change of heart, when a matter
cf this kind is raised in this House. I had intended to raise this question,
when I speak on the Finance Bill. As I cannot speak after the Finance
Member has spoken, I would like to point out to vou, the Finance
Member, and this Honourable House that this Committee is a statutory
committee as Mr. Joshi pointed out. Under Rule 51 of the Legislative
Rules, this Committee is appointed in this House for a specific statutory
purpose. This is, what it says:

‘‘As soon as may be after the commencement of the firsc session of each Assembly,
a Committee on Public Accounts shall, subject to the provisions of this rule, bhe
constituted for the duration of the Assembly for the purpose of dealing with the
appropriation accounts of the Governor General in Council and the report of the audit

officer thereon and such other matters as the Finance Department may refer to the
Committee.””

Therefore, it is a comprehensive committee.

Rule 52 gives an even more detailed reference to the Committee:

“In scrutinising the appropriation accounts of the Governor General in Conneil
and the report of the auait officer thereon, it shall be the duty of the Committee to
satisfy itself that the n.oney voted by the Assembly has been spent within the scope
of the demand granted hy the Assembly. It shall be the duty of the Committes to
bring to the notice of the Assembly (i) every re-appropriation from one grant to an-
other grant; (ii) every re.appropriation within a grant which is not made in accordance
with such rules as may he prescribed hy the Finance Department; and (iii) all expen-

difure which the Finance Department has requested should be brought to the notice
of the Assembly."
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I have been serving on this Committee for the last two years, and” the
year before last the evidence volume was published.

"The Hobourable Sir James Grigg: That is true.

Mr, S. Satyamurti: And the evidence was recorded last year als> by
the shorthand writers when these meetings took place. The evidence was
edited by the Honourable the Finance Member or his #ssistants and we
had nothing to do with it. This year also, in Simla, the same procedure
was followed. Shorthand writers were there. Notes were tuken down of
the proceedings, and, speaking subject to correction, no reference was
made by the Finance Member to the Public Accounts Committee on the
question of not publishing the evidence this year. Sir Mubhammad
Yakub was a member of the Committee, and 1 speak for all the members
when 1 say that no reference was made to this Commitiee that this
evidence was not going to be published this year.

Mr. President (The Honourable Sir Abdur Rahim): Is it published
every year?

Mr. S. Satyamurti: My information is that the evidence has been
published all these years—ever since the Public Accounts Committee was
constituted.  That is my information, and I have not bheen contradicted.

The Honourable Sir James Grigg: That is perfecily right.

Mr. S. Satyamurti: T admire my friend’s coolness.  He does not seem
to be afraid of you, or the louse, or cven of God. He comes here and
fays quietly that it used to be published every vear.

Mr. President (The Honourable Sir Ahdur Rahim): The Chair under-
stond the Honourahle Member to say that the question did not arise in
econnection with this motion. He did not refuse to publich the evidence,
The Chair takes it that the practice so far has  been to publish the
evidenee, Tt is apen to Tloneurshle  Members  ta raise the question in
the ordinarv eourse bhv putiing down a question or thev can tuke that
answer into consideration in dealing with the motion.

Mr. S. Satyamurti: The report part of the volume has heen published
many months ago, and the evidenee has not heen published. T shall not
refer to a eonversation T had with the Finance Member, because T have
bitier experienee of that.

Mr. President (The Tonouralile Sir Abdur Rahim): Tt eannot sirietly
arise out of this question.

Mr. S. Satyamurti: T wrote to Mr. Sanjiva Row and the Honourable
the Tinanee Member asking them whether they proposed to publish the
evidence, and, if not, why not.

Mr. President (The Honourahle Sir Ahdmr Rahimd: The question will

directly arise when the report of the Public Aecounts Committee is placed
hefore the TTouse. Tf the evidence is not there and it has heen withheld,
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contrary to the practice in this House, then the quasfi&i'%lﬂw%é and
the Honourable .Member would be- justified in raising the peint, At
present this point arises only indirectly in connection with-the present
uwtion for the appointment of the Public Accounts Committee and
Honourable Members may very well take that into consideration if they

50 chooge.

Mr. 8. Batyamurti: My object is to get an official and authoritative
answer which will go into the proceedings. of this Honourable Houss, on
which 1 may take action, My difficulty with the Honourable the Finance
Member is that he contredicte me. Therefore, I prefer the method of
putting a question directly on-the floor of the House, and of getting an
answer- from him, and then raising the question of privilege. This Com-
mittee has been consistently publishing its evidence for the last 15 years.
Today, 1 am anxious that the evidence ought to be published. I want
to: tell this House that the evidence: volume contains the questions put to
the witnesses in the various departthents and their answers. The answers
are often very useful, and unless the evidence-is published, the report by
ilself will not throw as much light on the financial transactions of the
Government of India. No doubt, I agree that the Honourable the Finance
Member and I being talkative gentlemen would occupy most of the pages
of the Public Accounts Committee. He is responsible for seeing thct
it is. published. He can keep as much about himself as he likes, and‘give
as little as he likes of my questions. 1 have no part or lot in it, but I
submit to the House that we must have the evidence volume. Page
after page, important questions of financial control, audit control, and
re-appropriations have been elaborately discussed, and I must say that
the Honourable the Finance Member in his. expangive moments has laid
down many canons of financial wisdom and financial propriety and of
audit control in the course of the evidence, which I am sure will do good
to the spending departments. 1 do not want to deny to the spending
departments the benefit of these gems of wisdom which have fallen from
his lips. Incidentally, it may give prominence to those who are co-operat-
ing with him, but we cannot take the statement lying down that this
report which has been published for the last 15 years is not going to be
published in the future.

Mr. President (The Honourable Sir Abdur Rsahim): He has not taken
that attitude.

The Hounourable Sir James Grigg: I did not expect that this question
would be raised today in eonnection with this motion, although T expected
that it would arise on the motion for taking the report of the Committee
into consideration, and that was the motive behind my preliminary remark
that it did not arise on this motion, but if it will suit the convenience
of the House that I should make a statement now on the subject, T am
perfectly prepared to do so.

Mr. President (The Honourable Sir Abdur Rahim): That will be the
best course.

The Honouzable Sir James Grigg: Tt is perfeetlv true that the shorthand
notes of the evidence have not yet been published. One of the noints
which the Members who have spoken have overlooked is that attached
to every day’s proceedings is a summary of the evidence for thaé day,
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[Sir James Grigg.]

so that in the volume already published there is a full summary of each
day’s proceedings. It is perfectly true that 1 thought it was not necessary
to incur the expense of printing the shorthand notes. Tt is also perfectly
true that the Honourable Member, Mr. Satyamurti, approached me about
it. He also gave me a hint, he gave me an account of his real desire in
having the evidence published which I need not touch on here . . . . .

Mr. 8. Satyamurtl: If you do touch on it, I won't contradict you.

The Honourable Sir JAmes Grigg: All right, in view of that invitation,
I may say that I said to the Honourable Member that you have got the
evidence, summarised already, why do you want to incur the expense of
having the shorthand notes of the evidence printed, as there ars ccpies
available in the Finance Department and they are available to the Honour-
uble Members of the Committee? The Honourable Member said t> me
that the reason why he wanted it published was that he wanted what-
ever he said to be advertised,

Mr. 8. Satyamurti: I am not ashamed of what I said.

The Honourable 8ir James Grigg: Possibly mistakenly, but I thought
tiat that was an inadequate reason for incurring the expense of actually
printing the evidence in view of the fact that a summary has already been
printed.

Mr, President (The Honourable Sir Abdur Rahim): The practice has
been to publish it at full length?

The Honourable Sir James Grigg: Yes. After Mr, Batyamurti spoke
to me, I consulted informally most of the members of the Committee who
were readily available and I can say quite frankly that the majority of
the Members of the Committee agreed with me that it was unnecessary
to print the evidence . . . . .

Prof. N. G. Ranga: What about myself, and what about Mr. B. Das?

The Honourable Sir James @rigg: You were not available at the time.
I consulted all those who were available, informally, and I discovered
that the majority of the Committee agreed with me that there was not
sufficient reason for continuing to publish the evidence. Well, Sir, that
was prima facie the justification for the view which I took; but I do not
propose to leave it at that: I am proposing to consult the Committee
fcrmally when they next meet, and that is the position as it now is.

Mr. T. 8, Avinashilingam Ohettiar: What is the expense involved in
publishing the evidence?

The Honourable 8ir James Grigg: I cannot say off-hand.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

““That the non-official members of the Assembly do proceed to elect, in the manner
required by rule 51 of the Indian Legislative Rules, four members to be members of
the Committee on Public Accounts in place of Mr. B. Das, Professor N. {:. Ranga,
Dr. Thein Matung and Mr. J. Ramsay Scott, who will retire on the 22nd March, 1937,
in accordance with sub-rule (4) of the same rule.” ) .

Ths motion was adopted,
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The Honourable Sir Frank Noyce (Member for Industries and Labour):
8ir I beg to move:

““That this Assembly do proceed to the election, in such manner as the Honourable
the President may direct, of six members to serve on the Btanding Committee for
Hoads which will be constituted to advise the Governor Ceneral in Council in the
administration of the Road Fund during the financial year 1037-38."" '

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“‘That this Assembly do proceed to the election, in such manner as the Honourable
the President may direct, of six members to serve on the Standing Committee for
Roads which will be constituted to advise the Governor General in Council in the
administration of the Road Fund during the financial year 1937.38."" ) .

The motion was adopted.

Loy

ELECTION OF THE STANDING FINANCE COMMITTEE FOR
RAILWAYS.

The Honourable Sir Muhammad Zafrullah Khan (Member for Com-
merce and Railways): Sir, I beg to move: ' '

“That this Assembly do proceed to elect in such manner as may be approved by the
Houourable the President, 11 members from the Assembly whe shall L required to
serve on the Standing Finance Committee for Railways, as provided for in clause 6
of the Resolution adopted by the Legislative Assembly on the 20th September, 1924,
on the subject of the separation of Railway Finance.”’

Mr, President (The Honcurable Sir Abdur Rahim): The question is:

“That this Assembly do proceed to elect in such manner as may be approved by the
Henourable the President, 11 -members from the Assembly who shall be required to
servo on the Standing Finance Committee for Railways, as provided for in clause 5
of the Resolution adopted by the Legislative Assembly on the 20th September, 1824,
on the subject of the separation of Railway Finance.”

The motion was adopted.

ELECTION OF THE CENTRAL ADVISORY COUNCIL FOR
RATLWAYS.

The Honourable Sir Muhammad Zafrullah Khan (Member for Com-
merce and Railways): Sir, I beg to move:

“That this Assembly do proceed to elect in such manner as may be approved by
the Hononrable the President, six non-official members from the Assembly who shall
be required to serve on the Central Advisory Council for Railways.’

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That this Assembly do proceed to elect in such manner a8 may be approved hy

the Honourable the President, six non-official members from the Assembly who shall
bi: required to serve on the Central Advisory Council for Railways.”

The motion was adopted.
' ( 1927 ) B2
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Mz. Bregident (The Honourable Sir Abdur Rahim): I may mform Hon-
ourable Members that for the purpose of election of Members to the
Committee on Public Accounts, the Stsnding Committee for Roads, the
Standing Finance Committee for Railways and the Central Advisory
Council for Railways, the following dates have been fixed for receiving
nomingtions and holding elections, if necessary, namely: '

Dgtaﬁ p Dates
Name. for » e for
nominations, elections,
(1) Committee on Pyblia Accounts . . 17-3-37 ' 19.3-37
(2) Standing Committee for Roads . . 17-3-37 20.3,37
(8) Standing Finance Committee for Railways . 17-3-37 19-3-37
(4) Central Advisory Council for Railways . 20-8-37 30-3.37

The nominations for all, the thres Commitecs. and, the. Cewngil, will
be received in the Notice Office upto 12 Noon on each day appointed for
the purpose. The elections, if necessary, which will be conducted in
accordance with the principle of proportional representation by means
of the single transferable vote, will, as usual, be held in the Secretary’s
BRoom in the Council House, New Delhi, between the hours of 10-80 a.m.
and 1 p.M. on the dates mentioned above.

THE INDIAN OATHS (AMENDMENT) BILL.

Mr, .3. A. Thorne (Government of India: Nominated Official): Bir,
with your permission, I beg to move for leave to introduce a Bill further
to amend the Indian Oaths Act, 1873, for a certain purpose.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

““That leave he granted to introduce a Bill further to amend the Indian Oaths Act,
1873, for a certain purpose.’

The motion was adopted. -

Mr, J. A. Thorne: Sir, I introduce the Bill.

THE COMMERCIAL DOCUMENTS EVIDENCE BILL.

Mr. J. A. Thorne (Government of India: -Nominated .Official): Sir,
with your permission, I beg to move for leave to introduce a Bill to amend
the Law of Evidence with respect to certain commercial documents.
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Mr. President (The Honourable Sir Ab&ur Rehim): The question is:

“That leave be granted to introduce a Bill to amend the Law of Evidence with
respect to certain commercial documents.”

The motion was adopted.
Mr. J. A, Thome: Sir, I introduce the Bill.

THE INDIAN FINANCE BILL—contd.

Mr. President (The Honourable Sir Abdur Rahim): The House will

now resume discussion of the motion for consideration of the Indi*;x
Finance BIll,

Mr. 0. N. Muthurangs Mudaliar (South Arcot cum Chingleput: Non-
Muhammadan Rural): Sir, the other day, before the House adjourned, 1
was referring to the Home Department and the Commerce Department.

The Honourable Sir Frank Noyce (Member for Industries and Labour):
May 1 ask the Honourable Member to speak up?

The Honourable 8ir James QGrigg (Finance Meinber): We can't hear
him.

The Honourable Sir Frank Noyce: I thought 1 could not hear him be-
cause I am deaf, but 1 find that other Members sitting on these benches
are also in the same position.

Mr, President (The Honourasble Sir Abdur Rahim): The Honourable
Member should speak a little louder,

Mr. 0. N. Muthuranga Mudsliar: Today I propose to refer to the other
Departments of the Government 6f India. The next Department that I
wish to take up is the Department of Education, Health and Tands. What
has this Department done for the agricultural development in India? The
Government have not adopted a bold policv in the matter of agriculture
or agricultural research. Tinkering here and there with either the fiscal
policy or advancing grants is absolutely no good. What is required is a
bold initiative in the reorganisation of the activities of the agricultural
department. The Tmperial Council of Agricultural TResearch, which is
supposed to co-ordinate the work in the provinces, has not so far done any-
thing to the masses. The masses and the agriculturists do not know that
there is such a department as the Agricultural Department or the market-
ing department. The results of the researches made by this department
are not published in the language of the provinces. Now that the pro-
vinces have become autonomous, these departments of the Government of
India may be dissolved and expenditure retrenched. so that the provinces
may take care of those functions in accordance with the needs of the res-
pective provinces. T would like to know how far the research activities or
the marketing organisations have been of real help to the villagers. The
villager todav is suffering from a series of evils. He has neither the funds
nor the facilities for effectinig imiprovement in agriculture. He has no
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means of marketing his goods without the middleman. The Government
of India should initiate & bold policy in village co-operation and credit.
The so-called crore of rupees, earmarked for the village uplift, has not
even touched the fringe of the problem. I would like to know from the
Finance Member why he has discontinued this grant for this.year? Is it
because that he thinks that the crore already granted has brought the
millennium nearer; or becausc he has defeated the Coengress in its rural
uplift programme. I can only conclude that the Government in order to
show their aversion to the Congress mentality of the villagers, as shown
in the recent provincial elections, have discontinued this ‘grant for this
vear. Even the crore which was granted last year does not seem to have
benefited the villager in any way. So far as my own province of Madras
is concerned, this sum does not seem to have been spent through the local
boards as was done in the previous year; it was reserved to be spent
through the so-called economic councils formed on the eve of the elections,
and I am not sure whether any portion of it was spent at all for the benefit
of the villagers. As regards the tariff policy of Government in the matter of
agricultural commodities such as sugar, rice and wheat, it is now well
known that either Government want to crush the existing factories by
imposing verv high excise duties or vested interests come in the way of
giving protection to those industries.

First, let me take sugar. The worst fears entertained by most of us
regarding the new orientation in the policy of the Government of India on
the problem of discriminatory protection to the industries in India have.
been more than fulfilled by the hard blow that is given to sugar industry.
Any one who is acquainted with the development of sugar industry in
India during the past ten years will be impressed by the progress made
therein. In 1918-14, the import of sugar into India was 800,000 tons
valued at Rs. 1429 lakhs, the imports in 1936-87 are reduced to a hare
18,000 tons valued at 19 lakhs. As a result of the development of sugar
industry in India, not only has the area under culfivation of sugar been
increased but also a marked improvement is noticeable in the quality of
sugar produced. From the statistics available it is clear that the total
amount,. paid by factories to agriculturiats during the last ten years, has
increased hy more than a thousand per cent. Further whereas the con-
sumer had to pay nearly Rs. 11 per maund of sugar in 1928, he can get
the same quantity for about 40 per cent. less today. Thus it is apparent
that the growth of sugar industry in India has been of great help not only to
the manufacturer and the agriculturist, but also to the consumer. This
process was brought about by the Government of India in pursnance of
its policy of discriminatory protection, introduced sometime ago. India
has today become self-sufficient in regard to this commodity. If today
the Government of India were to put a spoke into the wheel of progress
with regard to this industry, it is difficult to discern any logic in its policy.
For one thing, apart from. the internal competition to which the industry
is already subject, it will have to face foreign competition ag well on a
large scale. For another the enhancement of the excise duty may be
instrumental in closing down of many of the existing mills, further restric-
tion in the cultivation of this crop and lastly the throwing out of employ-
ment in large degree of both gkilled and unskilled labour. It is most un-
fortunate that the Government did not think it necessary to consult the
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interests affected prior to the formulation:of .any policy by which the re-
presentatives of the industry will be most affected. One wishes Govern-
mont had greater foresight and not invited trouble by further impoverish,
ing the agriculturists.

What is the position of rice? Rice has suffered most in the bargsin..
Government, in their anxiety to help Siam and Indo-China on the one hand’
or to help Burma which is to be separated shortly from India, have:
thought it fit either not to impose a duty on foreign rice or to make no re-
gulations with regard to importation of Burma rice into India. Madras
has suffered most as could be seen from the representations made by the
Madras Government. Unless and until rice import from DBurma into
Madras is regulated, there is no chance for the Madras rice to rise in
prices. The first duty of the Government of India after the separation ¢
Burma would be to consult all the rice growing provinces of Madras,
Bengal, Bihar and Orissa and see whether any system of licensing for
Burma rice ‘would not be beneficial to these provinces. This is a very
important point which the Government of India should take up immediate-
ly. The crop planning conference, consisting mostly of officials, recom-
mended the imposition of an import duty on foreign rice and paddy, and
the removal of the export duty on Indian rice, which unfortunately has to
bear export duty in the country of origin and import duty in the country
to which it is imnported.

As regards marketing facilities for the villagers, I should like to know
what the Marketing Officer is doing? The villager is still ignorant of the
price for which he has to sell his goods, or the quality of rice that would
be in demand in places of consumption. Unless and until the marketing
experts establish & sort of marketing intelligence in the villages and remove
the ignorance of the villager in the matter of marketing his goods, there
can be no real relief to him.  The entire agricultural problem or the eco-
nomic problem of the cultivator is so mixed up with the question of land
revenue policy that unless Government are prepared to go into the question
any hope of emancipation for the cultivator is futile. The land revenue
sssessment acoording to modest estimates works up to over 50 per cent.
of his actual income. The Government of India should immediately
appoint & committee to study how far the incidence of land tax is affecting
the agriculturists.

Another branch of administration which is under this Department is
the public health. BSanitation and medical facilities in the rural parts of
India has still largely to be improved. The scourge of malaria takes a
large toll and there are various other diseases which deplete the population.
Sufficient funds are not allotted in the provinces to medical relief, sanita-
tion und public health. Whatever little money is spared for publie
health iz absorbed in the shape of salaries to the staff.
The House is aware that so far as veterinary education is concerned,
there are more than half a dozen provincial colleges in the provinces and
there are any number of highly trained veterinary doctors available in
India and quite equal to any trained in England. T understand that the
Government are contemplating to start a Central Veterinary college in
Tzatnngar simply to provide suitable berths for some Europeans to be im-
ported from England. The scheme which is estimated to cost about two
lakhs per annum is a great burden on the taxpayer, especiallv when suif-
able veterinary colleges are already in existence. The existing colleges
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may be improved in efficiency by further help ruther than starting a new

Central college just to provide jobs for the so-called experts to be brought
from England.

Another important subject which is dealt with in this Department is the
18 question of Indians abroad. The other day, there was a budget

Noo®.  ;ut motion regarding this subject. Nobody referred to the disabili-
ties of Indians nearer home, I mean in the island of \Ce_y'lon. In Ceylon
there are Indians other than estate labourers whose number is fairly large,
being about one lakh. They labour under many disabilities mostly impos-
ed by statute. The Indians in Ceylon have been greatly alarmed by the
recent policy of the Ceylon Government evidently influenced by the opinion
of the State Council calculated to shut out Indians from all public services.
The poliey of “Ceylon’’ for the ‘‘Ceylonese’ has even spread to mercan-
tile firms and even well qualified Indians cannot get into mercantile offices.
The definition of the term ‘‘Ceylonese’’, in the Land Development Ordi-
nance of 1985, hds practically excluded all Indians from the benefit of the
concessions in regard to crown lands under the colonization scheme. It
is surprising that this definition has been adopted with the consent of the
Becretary of iState for the Colonies. It is not known whether the Govern-
ment of India were ever consulted in this matter, and if so, whether they
lodged their protest. If they are powerless in these matters, then why
keep an Agent to the Government of India in every Colony? For some
time past all the Government departments in Ceylon have been definitely
excluding Indians from recruitment to the.civil postsa. The medical coun-
cil of Ceylon does not admit qualified Indian medical men to their register
either for setting up practice or for finding employment in estate hospitals
and dispensaries. The attitude of the Ceylon medical couneil is against
the interest of the Indian settlers and is indirectly the cause of lack of ade-
quate medical facilities for Indians especiallv estate labourera. The Gov-
ernment of India should take steps to get this ban removed. I understand
there is a proposal to enter into trade agreement with Ceylon that the Gov-
ernment of Ceylon are keen on it simply to find & market for their products
specially coconuts. In any such agreement, the disabilities of Indians

should not be lost sight of, and every effort should be made to secure equal
rights for Indians.

Recently the Government of Ceylon appointed 8ir Edward St. John
Jackson as the sole commissioner to enquire into and report gencrally on
the immigration of workers skilled and unskilled into Ceylon from India.
I should like to know whether the Government of India have taken any
steps to represent the case of India before the Commissioner. The posi-
tion of Indians, settled in Ceylon, is being made intolerable day by day
by vindictive ordinances, such as, minimum wage ordinance, land deve:
lopment ordinance, the income-tax ordinance and so on, The customs
duties are so regulated that they increase the cost of living of Indians.
The tariff has also ruined many small Indian merchants.

Well, Sir, I need not dwell at length on the disabilities of Indians in
other colonies. No Indians are permitted to settle down in Australia and
New Zealand, and even for temporary sojourn cash de[_)osi.ts are dan:mnded
before being allowed to land there, thus painfully reminding the sojouroer
that he belongs to a elave country. In Fiji islands, the racial anomaly still
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persists. There is great dis-satisfaction among the Indian community on
the franchise question. As regards the deplorable condition of - Indian
nationals in the African Continent, volumes can be said. Time forbids me
from narrating in great detail the tales of woe that our countrymen are
undergoing in Africa. Recently there was a so-called good-will mission
which toured throughout India at the cost of the Indian tax-payer to the
extent of a lakh of rupees. The practical result of that good-will mission
is that soon after their arrival in Africa, further discriminatory and humi-
liating measures have been put on the legislative anvil, and the Indians
in Africa are threatened with extinction by these measures. As if the woes
of our brethren in the Dominions and colonies are not enough to oecupy
our attention, trouble is brewing in the adjacent Province of Burma which
is to be separated from India from 1st April next. I have grave andadis-
quieting fears about our countrymen in Burma after separation. Already
the Government of Burma have given us a foretaste of their attitude to-
wards India by increasing the postal rates between India and Burma. This
will surely affect the postal facilities so long enjoyed by Indians settled
in Burma who have often to correspond with their relations and friends in
India. This is the reciprocity shown by Burma for the trade facilities which
they will enjoy for three years even after separation. This lamentable
plight of our countrymen abroad is entirely due to the apathy of the Gov-
ernment of India towards the interests of Indians. If a single Englishman
is ill-treated anywhere in the globe, then the whole might of Britain on
land, sea and air will be set in motion to seek reparation for the wrong
done to that single Englishman. On the other hand, Indians, whatever
be the depth of humiliation they are subjected to, are left uncared for.
This reminds us of our slavery under alien yoke, and it is all the more im-
perative that Indians to whatever class or religion they may belong should
respond to the clarion call of the Indian National Congress which aims at
making Indians free at home and abroad. So long as we are serfs in our
own country we will be treated as serfs and untouchables abroad.

Another important administrative braneh which is under the control
of the Department of Education, Health and Lands is the Epigraphical
branch. The policy of Government in reeruiting officers for thia Depart-
ment does not seem to be conducive to its efficient administration. Officers
who have no working knowledge of Dravidian languages, in addition to
Banskrit and Pali, are appointed to important administrative posts in this
Department. The House may perhaps be aware that most of the inserip-
tions are in ‘South India and a few in North India. The (Government will,
therefore, be well advised in placing the entire branch of Epigraphy under
the control of an experienced officer who has done work both in South
Indian and North Tndian epigraphy. In any case, it is advisable for Gov-
ernment now to separate the two branches of epigraphv and entrust South
Indian epigraphy to an officer who is competent to deal with it, as the
present epigraphist is not at all conversant with this branch of the subject.
In this connection, another important fact has to be brouvht to the notice
of Government. A very large number of South Tndian inscriptions, collect-
ed in the Madras Presidency, remain yet to be published and there are
considerable additions made to these every vear. Recently the department
has undertaken to collect and publish the inscriptions of Karnataka dis-
tricts of the Bombay presidency. It is understood that even before this
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extra work was undertakern, there ‘were three officers excluding the Gov-
ernment Epigraphist in the epigraphicdl branch who were meant to collect
and publish the South Indian inscriptions. But in recent years the Gov-
ernment have been adopting a policy of retrenchment in the appointment
of officers competent to deal with this branch of epigraphy. Of late they
have been recruiting officers conversant with North Indian epigraphy only
very much to the detriment of work connected with 8oyth Indian inserip-
tions of which there are several thousands to be published not to speak of
the very large number of them yet to be collected and studied for publi-
cation. The Government have undertaken to expedite the collection and
publication of the Bombay Karnatek inscriptions, but they have failed to
implement their undertaking by making adequate provision of staff for the
purpose. It looks as if the Government and the Department do not a.ttach
sufficient importance to Dravidian epigraphy which really constitutes
the main bulk of the epigraphical material of the country. The Government
will do well to take early steps to remedy these defects and re-organise the
department so as to facilitate the progress of South Indian epigraphy.

Another important point is the question of the location of the head-
quarters of the (Government epigraphist. It is not understood why his
office should be located at Ootacamund unless it be that a former officer
of the department had a house to be occupied by this department in
Ootacamund. The Government have recently effected the transfer of the
headquarters of the Archmological Buperintendent’s office from Kotagiri
to Madras. On similar considerations, it must be argued that Oota-
camund has no special charms or faeilities to be retained as the head-
quarters of the Epigraphist. It is admitted that this officer has to he
in constant touch with the Director General of Archaeology who is the
head of the department. Also most of his tours lie in North iIndia. His
publications are printed at the Government Press in Caleutta. In the
interest of administrative efficiency and economy in travelling and other
expenses of this officer and his assistant, the Government will be well
advised in transferring the headquarters of this office to Delhi and club-
bing it with the Director of Archmology. In any case there is hardly
any justifieation for keeping this office at Ootacamund. In recent years,
the policy of the Central and Provincial Governments has been to trans-
fer most of their offices, as for instence the office of the Inspector General
of Prisons, from the Nilgiris to the pluins and advisedly also to places
where they will be centrally located and administratively more advanta-
geously situated. :

Another allied subject on which T should like to make a brief refer-
ence is Archaeology. The House is aware that India had a hoarv past
and a very ancient civilization. For lack of authentic recorded history,
we knew very little of our ancient civilization. But thanks to the efforts,
though small, of the Archaeological department very valuable finds have
been unearthed in the course of the past few years which give us an
insight into the wonderful civilization which India had in the past ages.
Beveral finds have already been unearthed, and there are many more
especially in South India which require to be brought to light. Owing
to paucity of funds, this work is not undertaken as energetically as one
would like. I would like the Government to pay special attention to the
question of unearthing the archmological monuments in South India
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which are burried underneath. I have' already drawn .the attention of
Government by interpellations as to the necespity of preserving these
archaeological finds in India. We have often heard how valuable finds
have heen taken away to foreign countries and kept in their museum.
I would once again impress upon the Government that they should
guard against such vandalism. The Government have been permitting
foreign Archmological experts to excavate and carry away valuable finds.
The Government must put a stop to this practice following the example
of other countries. The Government should provide sufficient funds for
the department and get Indians trained in this branch 'of knowledge.
The Government should not treat this Department in a step-motherly
fashion.

Before I take up the Finance Department 1 should like to maki 3
brief reference to the Legislative Department. I am sorry that though thie
department is presided over by an able lndian Member, yet unfortunately
he has not been giving proper.advice to Government in the interest of
Indians. One of the most glaring instances of how popular interests
have been sacrificed in the way in which the power of interpellation of
Members of this Assembly and the right to move adjournment motions
has been curtailed against the unanimous opposition of all elected cle-
ment in this Assembly. The wanton curtailment of the liberty of Mem-
bers in the matter of interpellation is heightened by the fact that the
proposal was rushed through the House in the absence of a large body
of elected Members from this Assembly owing to .their pre-occupation
in the elections. The Government, in order to cause the greatest incon-
venience and annoyance to the elected Members, commenced this Budget
Session at a time when moest of the Members could not be present in
Delhi without detriment to their legitimate interest in the provincial elec-
tions. T had hoped that an Indian Law Member would have served the
interests of the country better, but I am sorry to say that I was dis-
appointed in my hopes.

Now, T shall deal with the Finance Department. Somehow the
Finance Member has created the impression among the public that he
is here to safeguard the interest of England much more than that of
Indie. Either in shaping the tariff policy or in the matter of filling up
posts in India, he thinks first and foremost of his own countrymen. It
would be interesting to collect a statistics of foreign experts who have beem
brought to India after the advent of the Finance Member. The Finance
Member has been responsible for the abolition of protection granted to
Indian industries. Bo far as England is concerned, he believes in the
theory of protection, and so far as India ie concerned, it must be one
of free trade. T have many grievances against the Finance Department,
but T shell content myself wiglrx referring to a few of them. First of all,
the present Finance Member has been largely responsible for the abro-
gation of.the Gandhi-Irwin Pact, so far as manufacture of salt in the coastal
distriots is concerned. The poor villagers are not only punished for so-
called infringement of the law, but their rights are withdrawn. Thus
they are subject to double punishment. The salt administration in my
province of Madras is vervy unsatisfactory. I can claim to have first
hand knowledge of the conditions prevailing in the salt factories in Madras.
Corruption and bribery is rampant in the department to & very marked
fl_esl'ee. The subordinate officers of the department and sometimes everr
high placed officials are parties to this corruption. There is a regular
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tatiff of bribes. From the commencement of the manufacture of salt
till the time when it leaves the factory premises, corruption prevails
from Tuticorin to Honpada, the same tale of woe is heard from the licen-
cee. Even the newly started factories in Ennore, etc. are not exempt from
it. If the Honourable Member likes, I can supply him with a schedule
of rates of mamools at §ifferent stages of manugact.tim of salt. I would
suggest that a committee of officials and non-officiale be appointed to
go into this question of corruption prevailing in Madras. I submit no
reforms in Salt administration will be complete unless the Salt Act is
revised. This Act is a superannunted Act framed in the eighties and
needs amending at an early date.

Since the advent of the Honourable Bir James Grigg, he has dealt
one of the greatest blows to an important industry in my province,
namely, the tanning industry. With the abolition of the ‘export duty
on skins and hides, the tanning industry in Madrtis has been crippled.
I 'would suggest that the Government should re-impose the éxport duty
on skins and hides. Or in the alternative they could at least levy an
import duty on leather goods imported from abroad into India. and this
will give some sort of protection to the tanning industry in Madras, as
'well as stimulate production of leather goods.

The income-tax law in this country is not administered with due
regard to the interests of assessees. l.osses incurred in previous years
are not allowed to be carried forward as in England. One of the greatest
losses to the Indian exchequer is the absence of levy of income-tax on
incomes paid out of the country from Indiun revenues. In this way, a
large number of retired civil servants and those who go out of India on
leave or any other business escape levy of income-tax. They derive their
income from Indian revenues.

The Government have not taken any steps to solve middle class un-
-employment which is becoming more and more acute everv day.

One word about the petroleum duty. It is said that the duty
on petroleum is only a revenue duty. If that were the case, why this
difference in the rate of duty? The B. O. C. doing business in Burma
oil as well as foreign oils is taxed at Re. 0-2-9§ per gallon while the
Indian companies doing business in foreign petroleum are charged at
Re. 0-8-9 per gallon. This involves a great loss to Government without
any corresponding benefit to the consumer. Government revenue is ad-
versely affected to the extent of about Rs. 75,00,000. It is necessary
that this revenue duty should be equalised so that there may be healthy
competition. Next to salt, kerosene is a commodity that is needed by all
classes of people, and it is up to us to see that it is available to the
masses 88 cheaply as possible. Tiquid fuel also must be made available
at cheap rates for agricultural purposes. This Government will neither
care for the interest of the consumer nor for the loss in revenue, if only
it benefits the European company.

In conclusion, I desire to suggest that the duty on salt should be
entirely abolished, two pice posteards should be introduced. Export duty
on hides and skins should be reintroduced. The export duty on rice ex-
ported from India should be abolished, and the import duty on broken
rice should be continued, and in addition impott duty on pnﬂ% and whole
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rice should be levied. With a view to helping the: poor villagers, the
Gandhi-Irwip, Pagt shopld be reviyed especislly with regard to manufuc-
ture of salt for personal consumption, .

Unless the changes suggested by me are made, T can be no party
to voting supplies to this Government. ’ ' ' '

Sir H. P. Mody (Bombay Millowners’ Association: Indian Cominerce):
8ir, T have remarked on a previous occasion on the circumstance that
the Finance Member has generally a very limited field of operations in
which to work. Fe can either increase a duty here, or decresse a duty
there, put on a brick or two on the tariff wall or take a brick or two off
it. It is perfectly true that even within those limitations a Finance Memh-
ber can do a great deal of harm or good; and the canon which I would
like to apply to a budget is that it must be one whose sins of commissipp
can be extenuated and whose sins of omission can be explaihed away, Of
course, the Finance Member, can alwgys follow the method whieh is.
being pursued in some of the Chinese provinces. T am being credibly
informed, by one who knows first-hand, that the Governors of these pro-
vinces have already levied taxation up to 1957. (Laughter.) " Weil, some
dey when we are obliged to resort to this device it may be possible for
my Honourable friends on this side of the House to do away with the
salt tax, to do away with every kind of taxation and be rolling in sur-
pluses.

Bir, there is nothing very remarkable about this budget except that for
the first time the shadow of federation is hanging over it. My Honour-
able friend, the Finance Member, hus nlready made provision for a few
items which will have to be clearly demarcated when federation comes:
into existence. He has put into separate categories the corporation tax
and the excise duties. He has done away with the provineial loan funds
and for the first time a new item has been added, namely, payments to-
the Crown representative. Barring that, I submit, there is nothing very
noteworthy about the budget, except of course one or two controversial
points which will presently come up for discussion. One really satisfac-
tory feature of the budget is that the Finance Member appears to have
taken, in spite of adverse factors, a rather rosy view of the situniion.
There is a note of optimism running throughout his budget stutemmont,
and to the extent to which our credit and our revenue position wre sound'
and can challenge comparison with the position of many other countries.
in the world, his optimism is fully justified. T would like, however, to
remind him of one patent fuct and that is that the cconomic condition of the
country is by no means in keeping with its budgetary position. Last
year, T gave s great many figures in support of my contention. 1 agree
that those figures are not too dependable, but in the absence of relinble:
statistics, we are bound to fall back upon whatever figures have been
published by independent observers, and in any case even if tihese figures
are considerably out, they serve to emphasise the enormous difference
between the economic position of the Indian as compared to the peopie of
other countries. I will read two sets of figures on the present occasion.
The per capita industrial production in India is only estimated to be
Rs. 20, while in Japan it is 158, in the United Kingdom 410, in Cauada
470 and in the United States 720. The per capita savings in bank de-

sits are: in India 2; in Japan 90; in France 125; in the United King-

270. The question thwt confronts all of ug is, how is wealth to be
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created? How is production to be spéeded up and new sources of eco-
nomic recovery discovered? My friends, the Socialists, have a pian of
their own: I do not want to say anything about that plan, except this,
that at the very best it contemplates merely the redistribution of wealth.
I am not going to argue against that, I am merely saying that it is not a

lan for the creation of more resources, and therefcre the question arises
how is wealth to be created? My submission is that industrialisation
is the only possible means of creating more wealth. Last year I quoted
the testimony of Prof. Gregory, whose authority cannot be challanged,
4o the effect that so far as India is concerned, the only possible means of
improving its economic position was a more rapid industrialisation. I am
mot suggesting for a moment that agriculture is to be relegated to the
background, or that its importance to Indian economy is not very great,
All those who are engaged in industrial production recognise the funda-
mental position that it is on the economic well being of .the masses alone
that the well being of industries depends. That position is not being chal-
lenged. My Honourable friend, the Finance Member, has, 1 know, cer-
tain views on the subject. I do not credit him with harbouring any parti-
cular hostility towards industrialisation; but I certainly do think that he
is somewhat indifferent or sceptical about the value of industrialisation to
this country. Let me quote to him the testimony of his own colleague, Bir
Frank Noyee:

“The real arguments for industrialisation in India are that the consequent diversi-
‘fication will render the economic life of the country less precarious than if it depends
upon agriculture alone, that the capital of the country will be made more mobile by
opportunities of industrial investment, thav a higher standard of life in industrial
centres will exert some influence in gradually raising the standard of life in the
country and in breaking down the innate conservatism of Indian labour, and lastly,
that industrial enterprise will have the effect of quickening initiative and practical
intelligence and thereby contributing certain new elements to the national character.”’

Weight for weight, more importance has to be attached to the testi-
mony of my Honourable friend, Sir Frank Noyce, or to use the dialectical
device which is so popular with my Honourable friend the Finance Mem-
ber, Sir Frank Noyce and Sir James Grigg cancel each other out!

The Honourable Sir James Grigg: I agree with every word of what he
'88YS.

Sir H. P, Mody: Then, we are not goi_ng to quarrel ab'out. it. But
there is another aspect of this matter which has not received sufficient
notice and that is, that paragraph of the Indian Fiscal Commission 8 Re-
port where it talks of the importance of industrialisation to the national
character, and it is necessary for me, in spite of what my Honourable
triend has just now said, to quote it:

“Finally, one of the most important results that may be anticipated from a deve-
lopment of industries in India is one that cannot be measured in terms of money. A
ccuntry industrially developed tends to suffer from a cortain intellectual deadness; the
outlets for a diversity of talents are few : those who may have shone in a wider spherc
have their energies and minds cramped into the mould of uniformity. It is bardly
too much to say that a certain measuro of industrial - life a.nic,l opportunity is an essen-
tia] condition for building up a vigorous national character.

Now, my Honoursble friend says that he did not differ at all from the

iew point of his colleague, Sir Frank Noyce. I will remind him of what
;:: sa&q on a previous occasion in answer to the plea for industrialisation
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and protection that I put up. He said—and I appreciate the joke as well
as any one else—that what I was wanting was more and more protection
after less and less inquiry and for longer and longer periods, S8ir, taking
the earliest opportunity of retorting to it, I said in my speech to the Em-
ployers’ Federation of India at the last annual meeting, that I hoped the
Finance Member did not mean that he wanted less and less protection
after longer and longer inquiry and for shorter and shorter periods (Laugh-
ter), or, looking at the matter from another aspect, more and more im-
ports, lesser and lesser production, greater and greater unemployment

......

Mr. M. Ananthasayanam Ayyangar (Madras ceded Districts and iit-
toor: Non-Muhammadan Rural): That is exactly what he wants.

8ir . P. Mody: I do not think he wants that exactly; he has rot
made up his mind yet. I am pleading, a8 I have always done, for a more
liberal protectionist policy. Tt is my firm conviction that the Fiseal Com-
mission’s Report, while it is of outstanding importance and shows in every
paragraph signs of great care and ability having been devoted to the sub-
ject, has gone out of date, and it is necessary that a new orientation of
policy should take place. Even as the report stands, I am afraid that it
is not being liberally interpreted. Different Tariff Boards have interpreted
the three canons laid down by the Fiscal Commission differently. Some
have regarded the absence of raw materials as being fatal, some have re-
garded a high measure of protection if required by an industry as fatal;
and I say that the time has arrived for a clarification of those principles.
T shall give one or two examples of what can be done. In the matter of
the glass industry, for example, the Tariff Board, and the Government
agreeing with the Tariff Board, held that the fact that soda ash was not
being manufactured in this country was a fatal defeet, and (overnment
held that the industry was not entitled to protection. '

Now, Sir, what are the facts? After all, soda ash constitutes less than
20 per cent. altogether of the total cost of manufacture of glass mn this
country, and even if the raw material was in our own borders, you could
not have it for nothing. In other words, the only handicap which 1 can
see, 80 far as the raw material for glass industry is concerned, is that pro-
bably, three, four or five per cent. has to be paid by way of freight upon
imported soda ash. Sir, I submit that the case of the glass industry re-
quires to be sympathetically considered.

Then, take the case of the cinema industry. This is a growing industry
of considerable importance. It may be that there is no question of pro-
tecting the industry in the ordinary sense of the word, but Government
can do a great deal by giving rebates on the duties on raw films, by giving
concessions in the matter of railway freights and the like, to help its up-
ward growth. 8ir, my friend, Mr. S8atyamurti, the other day, in his speech,
put forward the argument that small industries rather than big now re-
gu:red the paternal care of the Government and the Legislature, and that
it was in the direction of the smaller industries that TIndian advance
should be made. He put it forward as if we were going to disagree with
him. Not one bit. As a matter of fact, if my friend, Mr. Satyamurti
had taken the care to look up my own past speeches, he would have found
that this is a clear case of great minds thinking salike (Laughter)—with
st this difference (Some Honourable Members: ‘'Oh, Oh’’),~-with great
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respect to my friend over there, that in many cases I'do the thinking first
(Laughter) and my friend follows later. Sir, it has been my theme for
& considerable time that not enough is being done for the smaller indus-
tries, and that if you are going to sit tight and apply to them.the prin-
ciples laid down in the Fiscal Commission’s Report, you will never be able
to help them substantially. T am not unaware of, the additions to the
duty which were made in respect of a number of articles two or three
years ago. I say that that policy ought to be vigorously pursued. Tt is
impossible that smaller industries can grow up with the want of capital and
of enterprise that there is in this country without an aggressive policy of
fostering them in the interests .of the nation. B

Another thing to which I should like to draw the attention of the
Government once again is that the machinery is now getting very. anti-
quated. I want a permanent Tariff Board staffed by people who are above
temptation, handsomely .remunerated, thoroughly independens. and who
can apply their minds to the day to day problems which are raised by the
demands of the various industries for protection or which may be. involved
in the fixation of our customs duties

An Honourable Member: Thoroughly patriotic?
8ir H. P. Mody: I hope so.

An Honourable Member: How can handsome remuneration and tho-
rough patriotism go together? '

8ir H, P. Mody: T hope they do go together occasionally.

I was saying, Sir, that something on the lines of the Tmport Duties
Advisory Committee ought to be instituted in this country. In the course
of only four years, that Committee has gone from strength to strength,
and has now under its control imports amounting to three-fourths of a
total of seven hundred million pounds. The Committee was created for
the purpose of giving advice and assistance to the Treasury in connection
with its functions with regard to customs duties. The Committee was to
have regard to the advisability in the national interest of reducing imports
into the United Kingdom and the interests generally of trade and industry
in the United Kingdom. Now, Sir, only the other day, I was looking up
a Report of the Committee, and the following items have been just picked
out by me at random as illustrating the reasons which actuated the Import
Duties Advisory Committee to take action in appropriate cases:

“To consolidate the progress of a small Home industry;”

“To assist British manufactures to compete on'an econemic basis.
in the Home market;"’

“British industry handicapped in the Home market by foreign sales.
below cost of production;”’

“*““Foreign imports rising in spite of ‘& duty of 80 per. cent.”
“British industry fully capable. of. meeting, inpressing. demands.””



TWE INDIAN FINANCE BILL. 1041

Here are & variety of reasons which impel the Import Duties Advisory
Committee to move from time to time and to take appropriate action
<ither for the protection of the Home industry or for the purpose of stimu-
lating revenue. I submit there is a clear case for the appointment of &
Committee on these lines. The present Tariff Board, with great respect
to its personnel, is ineffective from its very constitution. "It deliberates
for months, it submits a Report after another few months; then Govern-
went takes a few months more to consider its Report, and then it is placed
before the Legislature. All these things take time, a year, sometimes 2
years, and I say that Indian industrialisation can never proceed apace if
the Committee on whom you rely for the purpose of making investigation
cannot possibly deal with & number of items with any degree of expedition.

There is another thing on which I want some enlightenment from m§"
Honourable friend the Finance Member. In the Federal .Legislative List
Iten No. 384, Development of Industries, -says ‘‘where .development of
industries under federal control is declared by federal law to be expedient
in the public intexess,”” . ... . Now; 8ir, I want to know from the
Government of.India whether they have applied their minds to it, and
whether they are going to declare at an early date what suhjects are to be
treated as federal for the purpose of .development of industries. = That
constitutional position comfronts us taday, snd I woul 'like the' Govern-
ment of India to give it enrly consideration.

Another thing which, I think, is of equal importance is,—and that is an
observation which I am addressing to my Honourable friend. Sir Frank
Noyce,—what steps are going to be taken, now that provincial autonomy
is an accomplished fact, with regard to the co-ordination of labour legis-
lation. Already in some provinces, judging from certain programmes
which have been put forward beiore the publie, various legislative measures
are being foreshadowed. Tt may well happen in ecertain provinces labour
legislation may be of a very drastic character; in other provinces it may
be of a liberal character. There will be provincial jealousies enough, I
am afraid, under provincial autonomy; you surely do not want that there
should be rivalry also in the matter of labour legislation. The idea to
which I am referring is one of establishing a Central Tndustrial Council.
T recognise the difficulties in the way of ite functioning, but all that I
want to say is that the time has arrived for the Government to delibe-
eate upon this question of fundamental importance.

I want the Government of India to consider the establishment of an-
other Department,—I want a Department of Overseas trade. At long last
after a great deal of questioning in this House and pressure from non-offi-
cial Members, two or three Trade Commissioners have been added to the
exiguous list of Indian Trade Commissioners overseas. In view of the
complexity of international trade, in view of the fact that India has got
to fight for her position, as every other country has to fight today, are
4, 5 or 6 Trade Commissioners adequate, I ask my friends opposite?
Tet me explain what the Department of Overseas Trade means in Great
Britain. This Department was established after the War, and it is under
the joint control of the Foreign Office and the Board of Trade. The De-
partment is served by an extensive overseas intelligence system through-
out the world. 16 Trade Commissioners are stationed in the most im-
portant centres of the Empire and Trade Correspondents where there are
no Trade Commissioners. 28 Commercial Councillors and Commercial
Becretaries have been established in the more important foreign markets
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of the world, warking in collaboration with the British Diplomatic Mis-
sions i foreign countries. The Department is assisted by an Advisory
Committee of business men, and works in close connection with com-
mercial -organisations. It is a valuable means of co-operation between
the British Government and British manufacturers and traders. 8ir, T
submit that the time has arrived for the comsideration of a' question of
this character. The Commeree Department of the Government of India
and the Finance Department are not incompetent to deal with such mat-
ters, but their machinery is hopelessly 'ma‘daqun:ﬁ for the purpose -of
" dealing with international problems which have grown in complexity and
difficulty in the last few years; and wunless you have =a department
to look after the trade and industries of this country, and to stimulate
the off-take of .the raw materials of this country by means of trade dele-
gations, trade cominissioners and commercial secretariés, the time will
soon arrive when in the mad scramble that'is going on the interests of
India will be pushed backward: I grant that the présent position is a
happy one; and India has got a favourable balance of trade of a very sub-
stantial character even of merchandise. But that position is not likely
to continiue, and' you canno¥: trust merely to luck and say that nothing
need be done. v t

Anothier thing that requires attention also—I hope my Honourable
friends will see that I am only dealing with large questions of policy and
refusing to deal with details—another question is the revision of trade
treaties. From a list which was supplied to me by the courtesy of the
Becretary in the Commerce Department I find that there are as many as
44 countries with whom we have trade relations, which means that there
are 44 countries to whom we are bound to apply the moet favoured nation
trestment clause. Many of these treaties are thoroughly antiquated. I
have an impression derived from a study of three or four years ago, that
the treaty with the United Btates is well over a century old. 1 do nek
know what object a century old treaty is achieving in the economy of
the present day. 'The question that I would like to raise is whether the
Government of India are going to take into consideration the question of
the revision of these treaties wherever a revision is possible. I recognise
the difficulties with many countries with whom we have a favourable
balance of trade, I recognise, but surely, that does not apply to s many
as 44 countries, and I say that the time has arrived for somebody to
delve into the archives of the Secretariat, and fish out these treaties, pro-
vided they are in existence somewhere . . . . (An Honourable Member:
“They will have been eaten by moths.”)—if so I do_not think it will
matter much to us,—and apply their minds to it. The position arising
from having these trade agreements is that we are bound to apply the
most favoured nation clause to these countries. In these days of bilateral
agreements the most favoured nation treatment clause operates as &
handicap. Many ingenious devices have been employed for getting round
it.. One device that was employed was rather ingenious. . A  particular
ocountry wanted to import Swiss milk free of duty, and it could not do so.
without making the imports from other countries slse- free of duty. What
did it do? It created a different category; ‘Millk produced from cows
grazing at en altitude of 10,000 feet.”’ (Langhter.) (An . Homourable
fember: ‘““Which is the couniry?’”) I would rather not name it.. (An-
\ther Honourable Member: ““I suppose it is English.””) The Englichk
people are ingenious, but I do not know whether they are equal to such
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a device! This must be a foreign country. (An Homourable Member:
*Is England your country?'’) (Laughter.) It is not foreign.any way.
‘What is the use of most favoured nation treatment, so far as India .is
‘concerned, when in the case of Italy, Germany, Iran, Turkey and a grest
‘many other countries exchange regulations, quotas and the like are en-
forced? By these means the most favoured nation treatment clause is
‘being defeated, and the time has nrrived for a revision of our treaties.
"Before I leave this subject, I would like to give the opinion of the Fede-
ration of British Industries. It says:

“ln view of the importance of the British market, the grant of most favoured natien

treatment. should not be included more or less automatically in any treaties with foreign
countries, but should be regarded as a most valuable concession, requiring an adequate

and substantial quid pro gquo.”

Sir, my contention all along is that we are living in a world whieh
may be regarded as an entirely different sphere from what it was whep
this century took birth. Iny the.course of the last twenty years, enor-
‘moug political.. and economic ehanges Have taken  place which have
changed every country out of recognition more or less. 'Quotas, exchange
regulations and restrictions, and the like, are holding the .field. We are
going back not only to the middle ages, but to the ancient world by the
system of barter which has been .introduced in many western- coufitries.
This method, T may incidentally say, has even penetrated the field of war-
fare, and I am informed that recently a Mexican General who was & pri-
goner of war was exchanged for a dozen tins of condensed milk. (Laugh-
ter.) B8ir, we are living in such a chaotic world, and if the Government
of India think that by the pursuit of methods which have grown out:ef
date, by the maintenance of departments which on account of the pres-
‘sure of work put upon them and the added responsibilities which  they
have now got have become inadequate for the purpose,—if the Govera-
ment of India think that by the pursuit of these methods they can ad-
vance India’s trade and industrial interests, I submit that they are greatly
mistaken. What is wanted is a more energetic policy so that India can
hold a -place more in consonance “with the vnst mineral and material re-
sources that she possesses in the markets of the world. And, Sir, from
that point of view, I earnestly ask my Honourable friends on the other
side to apply their minds to these vital problems, and to come to deci-
sions which are calculated to promote the highest 'interests of this
country.

-Bir M Yakub (Rohilkund and Kumaon Divisions: Muhum-
madan. Rural):} Mr, President, it is for the last time that the general
débute on the Fimance Bill would cover a vast area of subjects. With
‘the introduction of Provincial' Autonomy, on the 1st of April next, the
scope of schivities of this Assembly would be curtailed and its jurisdiction
would be limited. Delhi would; be seriously affected by this change in
the administration of the provinces of India. Although Delhi carries with
it the great distinction of being the Capital of the:vast Indian Emipire,
the people of Delhi are the worst gufferers in this country. They do not
enjoy any rights or privileges belonging to the matropolis :of the Empire.

cv have no particular lien or right ‘for serviees in any of the provinces
of India. Even today the educated youth of Pelhi finds it very difficulb
to tind employment in other parts of the country and with the introdue-
‘ticn of provineial autonomy, I am afraid that, the people of Delhi will he
rejected by all the Provinees for want bf having residential qualifications.

c2
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{The whole judiciary -of Delhi is' derived from the Punjab:wheré the lan-
'guage of the people, the customs, the culture anmd the draditions ars
quite different from those of the people of thig yreat City: These people
come here as birds of passage and they have no rympathy with or penial
inlerest in the inhabitants of the City. Ouly the other day, a barrister
friend of mine told me that he wanted to visit his client in the jail in
order tc take instructions from him, and when he: went to the jail, he
found thot there was not a single man among the staff of the jail who
could speak any language except Pamjubi. and thig friend of mine was
not intelligible to any of them, and he had to return without consulting
hig clieni. Now, Sir, while the educated peopl: of other provinces cun
rise to the highest posts available in this country, they hecome Mewmbers
of the Fxecutive, Council, Judges of the High Courts and even Governors
of Frovincse, the people of Delhi have got no such change. After a very
long time, for the first fime recently an ejception hps been made, only
to prove the rule. A distinguished advocuie and s worthy citizen of
Delhi, 8ir Abdul Rahman, has been appointed a Judge of the Madras
High Court.

The Honouwrsblq Sir Mubammad Zatrullah Xhan (Member for Com-
merce and Rallways): He is an advocste of the Lahore High Court. ~

Sir Muhammad Yakub: This is what I am compluining aguidef. He
wne an advocate of the Lahore High Court but he has bheen deported o
Madras in order to get a judgeship of the High Court, althouph recently
there were some vacancies in the Lahore High Ccurt itself. This is the
grievance of the people of Delhi that although they have been anncxad
to the Punjab, they do not get proper treatment from the Government
of the Punjabh and they are locked upon as aliens. The late Sir Syed
Ahmad Khan, when he wrote the history of the Mutiny, said that one
of the punishments inflicted on Delhi was that it was separated from the
U. P. and annexed to the Punjab, and I think that grievance proves to
be true to this day.

Then, Sir, in the matter of political activities also, we find that the
people of Delhi have got no sphere to satisfy their aspirations. - We have
got only one single Member from Delhi in this Legislative Assembly and
there is none in the Council of State. While from each province we
have one nominated non-official Memnber both in the Legislative Assem-
blv nnd the Council of State, the metropolis of India hus been deprived
of that privilege as well. The people of Delhi have got really genuine
reasons for resentment. The resentment is very wide and deep and I
hope that the Government of India will see that the people of Delhi do
not suffer on asccount of its being the capital of India.

Mr. Prenident, the unemployment of ‘educated youth fis the chief
gource cf menace to this country. Communist societies and other ter-
rorist associations are flourishing on account of the unemplovment cf
educnted classes in India. It is more than two years that His Excel-
Yenev Lord Willingdon announced on the floor of the House that the
Government of Indis wanted to overhaul the whole syatem of educntion
in this country. Soon after that, a committee was appointed in my
province presided over by that worthy citicen of the .United Provinces.
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the Rt. Honourable 8ir T. B. ‘Sapru. It is ‘about two years since the
report of this committee was published but nothing has yet been dume.
The red-tape system of the Government of India is so awful that no
practical step bas yet been taken on that report.

The Honourabls Sir Frank Noyee (Member for Industries snd
Lebcur): That report was a provincial -report. The committee was np-
pointed by the United Provinces Government und reported to that Gov-
ernment.

Sir Muhammad Yakub:|I know that it was a provincial comniittee
but | believe that the Goverfiment of Indis, and the Members of the
Government of India, have, in several of their reports and speeches,
reforred tc that report as a piece of effort on their part in order to solve
the problem gof unémploymé¢ht; and jf it is not so, the position is still
worsq. P H L) . i . , . -

The Honourahle 8ir FPrank Noyce: Will my Honourable friend kindly
tell the House what the United Provinces, Government, which is pri-
marily concerned,| has done. If he does that, then the House wlvould be
in a position to judge how far the Government of India are guilty of
neyligence. .

S8ir Mvhammad Yakub: |According to the present constitution of
India, the provinces are tied down to instructions: from the Central Gov-
ernment and I think it would be very difficult for any Provincial Gov-
ernment to meke a move without getting their instructions from the
(Government of India. What I said was that really the Provincial Gov-
erninents are not to blame. The U, P. Government is not to blame for
their inaction but the red-tape system of the Government of India, where
each and every report from the provinces is scrutinised in order to justify
the existence of this huge secretariat which sits in the huge building on
my right. If this was a provincial committee and if the Government of
India had mnothing to do with it, then the position is still worse. The
repregentative of His Majesty the King Xmnperor on. the floor of this
House mnkes a solemn announcement, on behalf of the Government,
that the whole system of education will be overhauled and scrutinised.
Two yenrs have passed and nothing has been donc and if vou brush aside
the Sapru Committee, I would like the Government of India to tell me
what other step they have taken and whether the announcement of the
Viceroy has any wvalue or mnot. What uare the measures they have
adopted to solve this problem of unemployment. The recent successes
of the Congress in the provincial elections must be an eye opener to the
Government of India and they must realise that the majority community
in the country is up in arms against the present system of administra-
tion in India. Unless prompt and radical measures are adopted imme-
diately, 1 am afraid that the position in the couniry would become wn-
tenable. What I suggest is that all these big universities, which produce
thousands of praduates every year, like quinine pills, should be trans-
formed into industrial institutes and the law colleges, which are the chief
-nursery for the communists, should be turned into business concerns if
.the British Government want to keep. their flag flying in this country fcr
_some years more. There can be no doubt thut the present Viceroy bas
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piweed his' finger on the right-cord. Hé has diverted hi ioR.
towards ‘the smelioration of the condition of the d':g:igffu.lﬁﬁg'bfﬁ“iﬂ’
improving the methods of agriculture (An 'Honourable Member - "Oril'y"
stud bulls”), but then the machinery which is exhibited, apd . the
methods which are demonstrated, sre s expemsive that they are out of
the reach of the agrioulturists in the oountry and out of the pale of
practical politios. What is really needed is that simpler and cheaper
methods of agriculbure should be placed before tha agriculturists of this
<ountry. Then, 8ir, the amount, which is set apart for village uplift
work, is very small, and I am sure that onfy a very smah: portion-of that
-amount reaches the poor viHaper himself. The whale 'thing 48 spent in’
moling exbibitions and shows. (Hear; hear.) Bir, it has now become
the fashion for the Governors of Provinces, when they are on tour, as
heretnfore they used to 'visit:. univewsities,’ municipilities and: district
boards, now since the last one year or so, since the naw Viceroy assum-
ed charge and the people came to know that His Excellency takes an
interest’ in the subject of agrioulture, @very” Governor i #aken in proces-
gion to villages, and the villages are “‘white-washed'’, and some buntings
are pitt-on the thatched houses of the villagers. Now, 1 ask—do tlLeso
exhibitions or does this whitewashing in any way really improve the condi-
tion of the agriculturist in this country? (Hear, hear.) ‘Thereforo, T
submit that the money which is wasted in these exnibitions ought {o be
more usefully emplbyed and some practical methods should be adopted
in order to imprové the condition of the agrienlturist in this country. Sir,
it is a matter of great regret that the Honoutable the Finance Member
has not been able to find ‘any m-ney this vear for the improvement cf
agriculture and village uplift in his budget, and I hope that in future
veurs, when the provinces become autoromous, they will be in & better
‘position o look in to this fundamental part of their duties.

u 1987.

ANl
Trr e

Mr. President, the Federation of the Indian Princes with the people
Teo in British India hag from the  very  beginning been looked
B upon with suspicion by the people of British Indin (Hear,

‘hear).—not because we are in any way hostile to our Indian Princer, not
becuuse we have no sympsthy with the Indian Princes but. because we
think that a combination of autocracy with demuacracy is the most un-
‘congenial and impractical combination that can ever be thought of.
Then we also think that the bloc of the nominated ‘‘hlack’” bureaucrats
trom the Indian States would be of a fur mors reactionary type than the
_white bureaucrat from the Governmcnt of India.  Sir, an Englishman
‘gets his cducation in 3 democratic country. and in a free atmosphere,
‘while these people who live in the stagnant atmosphere of the uutocratic
Indian States have no breadth of vision and their ideas are tvonsequently
very natrow, and therefore I think that this contemplated’ combination
has heen looked upon with great suspicion apd disapproval by the people
_of British India. . But since then we find that during the last few menths
there have been a series of conferences and secret . committecs of the
.ministers of the Indian States behind closed ‘doors. We also find that
.tho representatives of the Goverument of India have been im constant
‘conference with the representatives 'of the Tndian . States behind our
.backs. Now the podition is really betoming very alarming snd we ate
afraid that our rights, our interests, and out Nberty sre being bartered
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away in order to secure the acceptance by the Indian Pripces of an all-
Tadia schemeand dn--orderito -get them to joir:the fdifdtion’™ Sir, I
warsi the Govermment of Imdia very seriously that'if any final agreement
s rmade’with -the -Fndian States behind our beoks, and if any final deci-
sions: ave afrived at with the Indian Prinded without giving this House
gn-opportunity of expressing its opinion, then I am sure the results would
be very serious indeed. +(Hear, hear.) t oo

Mr. President, the political atmosphere of the country is beset with
dark clouds of a vast upheaval. All the countries in Europe seem to
be in a state of convulsion and the condition of affaits in Japan and China
also shows that the position in the East also is not very satisfactory. A
much greater and more disastrous war than the last Great War seems to
be imminent, and India is sure to be the tallest ok ‘when the storm
breaks, with the possibility of external invasions and of internal commo-
tions. Sir, I asked, in the beginning of this Session, certain questions’
from 4the Govetnment of India as to what preparations they had made to
meet this contingency.:: It .is a pity that the Honourable the Defence
Becretary is absent; he is not present in the House to give any reply to
what I have got to say about it, and now the Government Whip is run-
ning to bring him in. Sir, this is the courtesy with which the Members
of this House are treated. My point is that this debate 6n the Finanea
Bill is the only occasion which affords an opportunity to Members of
this Honourable House to express their grievances on all subjects and I
request you, 8ir, that you would direct the Members of the Government.
that at least during this debate they all must show as much courtesy as
to remain in their scats during the debate so that they may be able to
give a reply to the points which we raise. 8ir, what I wanted to sub-
mit was that Honourable the Defence Secretary’s reply was only to this
effect that the military sécrets could not be divulged. B8ir, I know that
military .secrets cannot be. divulged, but can this reply be. given to the
Members of the House of Commons fin England. '

‘[{At this stage, Mr. PotEe am, Defence. sazmury.--»ma into the
Chamber ‘and there #Were Cheers.] :

Do we not find that the Minsiter for Defence in England, the Right
Honoursble Sir Samuel Hoare and other Cabinet Members have beeti
explaining to the members in the House of Cornmons, in great detail,
what preparutions they are making in England to meet the contingeney of
4 war? 'And not only in the House of Commons but we find that fmport-
ant Cabinet Ministers 'have availed themsclves of -every opportunity cf
making public speethes and taking the people of the ‘country into their
tonfidénce and telling them what they are going to do. Sir, my specisl
%ﬂe#a’nce is tHat the Government of India do not do the same; I do not
‘denv that they do:all that lies in their pcwer to administer the country
il ‘the beat way acoording to their lights. - (An Honourable Msmber: ‘Do
they?'") But the point is that they do not take the people of this
twoun$rv into their econfidenee and that they do:not matisfy the people by
explaining the measures whith-they have taken.

An Honovrsfile Member: They are all secret measures.



1948 LEGISLATIVE ASSEMBLY. [156te Maincm 1987.

. » Sir: Muhammad Yakuh;g)ef-mune. the measures are secrét but the
plans can never remain secfet.. We know that India has got no Navy
and that our Air Force is very very small and inadequate and in the event
of a greut war India cannot depend for aid from the British Navy or the
British Air Force. I submit that it is very urgent and very necessary that
;prompt steps should be taken to build up the Royal Navy of India-and to
equip the Indian Air Force according to the requirements of thie great
country, and I have ncw done

“

Mr, N. M. Joshi (Nominated Non-Officials): Mr. President, my
Honourable friend, Sir Homi Mody, began by saying that the present
budget of the Honourable the Finance Member was not a remarkable one.
1 propoae to begin my speéch with a statement that in the present budget
there is nothing new. The budget ‘which has been placed before us and
the Finance Bill which has been introduced il#'the Housie are founded: upon
the old undemocratic principles and policies followed in the previous yeurs.
The policy of the Government of India is, in the first plac#, to spend dis-
proportionately large amounts.on productive services like the army.

Mr. 8. Satyamurti (Madras City: Non-Muhsmmadan Urbsn): Unpro-
ductive services.: ‘ :

Mr. N. M. Joshi: Yes, unproductive services like the army. They spend
less on those services which are likely to benefit the masses. They spend
more on those services which are likely to benefit the wealthy classes. In
the treatment of their employees, they show much greater favour to those
emrplovees who receive higher salaries and they give much less favourable
treatment to those who belong to subordinate and inferior services. As
regards the burden of taxation, they do not follow the sound principle of
placing the burden according to the ability of the people to pay, but they
place larger burden upon the poorer people in comparison with their ability
to pay. I do not wish to deal at length with the expenditure of the Gov-
ernment of India. Thev spend about 50 crores of rupees on their defence.
The question of the Indianization of the officered ranks and of the substitu-
tion of the British troops by the Indian troops was discussed only a few
days ago at length. I would, therefore, content myself by touching on one
point and that is the effect of separation from Burma upon our military
budget.

It has been stated that on account of the separation the defence
budget has been reduced by a crore and four lakhs. The Honourable
Secretary of the Defence Department on Saturday made the statement
that on account of the separation two battalions of the British troops, four
battalions of the Indian troops and some units of the artillery have been
reduced. I feel that the reduction in our expenditure and the reduction im
the personnel should have been much larger on account of the separation.

Mr. President (The Honoursble Sir Abdur Rahim): The Honourable
Member can continue his speech after Lunéh,

'The Assembly then adjourned for Luhch tidl Half Pest Two of the
Clock, ’
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‘The .Assembly re-assembled after Lunch at Helf Past Two of the Clock,
Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair:

Mr. N. M. Joshi: Mr. Deputy President, when we adjourned for Lunch;
I was saying that the reduction of expimditure as wel as in personnel of
our defence has not been adequate. It may be said that we are not
experts in the matter of defence and therefore we must accept without
question what has been decided by the experts. . Jt is quite true that we
are not experts in the art of fighting, but that does not prevent us- to
understand an explanation of why a larger reduction was not practicable.
I feel that thg Government of India should bave submitted a detailed
memorandum why a larger reduction both as regards money and as regirds
personnel was ngt practicgble. .., ,, - .
Mr. G. R. F. Tottenham (Defence Secretary): May I intervene to
explain the position? At the present moment the Government of India
maintain in Burma a certain establishment of troops, and with effect from
1st April 1937 when Burma will be separated fromtIndia, India is going
to be relieved of the cost of maintaining these troops which are statinned
in Burma at present. At the present moment Burma will take over the
cost of themn which means something over one crore., Am I to understand
that the Honourable Member thinks that Burma after separation should
pay something more for the maintenance of troops in India as well?

Mr. N. M, Joshi: T am not concerned with what the Burma Govern-
ment should pay. What I um suggesting is that when we are relieved of
the responsibility for the defencé of Burma, there should have been &
larger reduction both in our expenditure as well as in our personnel. After
all Burma did not depend merely upon the troops quartered in Burma..
Burma depended on the troops quartered in India also. I therefore feel
that the Government of India should place this question before one of the
Committees of the House either the Standing Finance Committee or the
Public Accounts Committee and explain why a larger reduction is not
practicable,

Mr. G. B. ¥. Tottenham: We could not make a larger reduction.

Mr. N. M. Joshi: Sir, if the Honourable the Defence Secretary feels
that they could not, it is their duty to explain to one of the Committees.
and if the Committee reports that they are satisfied with the explanation
given by the Defence Department the House will accept their decision..
Besides the army, the Government of India gpend on other unproductive
departments, although those amounts are not much compared to what they
spend on the army. I shall not deal with all these unproductive depart-
ments, but I shall only mention one, namely, the Ecclesiastical depart-
ment. The Government of India are spending nearly 27 lakhs on the
Ecclesiastical department,. Whatever. may have been the justification for
the Gov&gmm(}nt of India in maintaining an Ecclesiastical Department,
that justification does not exist today, -Moreover, the European element
In our services is gradually going down, and it is, therefore, necessary that
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although the’ Govemm.ent. of, Ind.m may not abolish the Ecclesaashcal,
Department n:nmedmtel_y, my own view is that they should abolish it
immediately, even then there is a good case for reducing the expenditure
«on the Ecclesiastical Department. I should like the Government of India
to.'place all these items of unproductive expenditure before a- commitdee
of the House. When I spoke during the general discussion on the budget, -
I had suggested that the details of our budget should be examined by a
«committee of this House, The Honourable hha Finance Member was good

«enough to agree, with. the prl.nmple of the exam.matlon of details by a com-
nut.tee of this House. '

! m-'nmmauo_'su-snhu' Gﬂu‘:"Not the least. The Honourable
Member is isrepresenting ane. I'suggested that the Estimates Commit-
tee should take one single block every . year an& examme it w1thout -any
reference to the budget of the year. " 71 .

Mr. N. l Joshi: I never mentioned. now that this committee should
«examine the details of the propobals in our budget with reference to the .
particular .year's budget. I am suggesting that iterhs like the Eccelesias-.
tical department should be examined by a committee of this House. You
may call it .the estimates committee. or, you may call it the Standing-
Pinance Commibtee, the name is not of much great importance. The idea
‘is that some of these unproductive items should he examined. I do nob.
‘wish to spend any more time on the expenditure side of the budget. I am
‘more interested in the Government of India’s spending money very rightly
-and very wisely. on . what I may eal] social services, the services necessary
for the improvement of the condition of the working classes in this
~eountry, for providing employment .to them and for the general develop-
rpent of the country. Sir, my Honourable friend, Sir H. P. Mody, referred

to the policy of protecting industries of this Lount‘.ry and developing indus-
“tiies. . . . '

Mr. M. Asal Ali (Delhi: Genersl): Do you want a Standing Finance
'Gommittee for foreign affairs, they spend crores of rupees.

Mr, N. M. Joshi: I am now dealing with the development of the indus-
‘tries to_which I shall confine myself at present. Mr. Deputy President,
that in India there is not proper balance between agriculture and mduatrv is
admitted by Government themselves. It is necessary if there is to be a

toper balance between agriculture and industry, that greater efforts should
'be made for bringing about that balance. The Government of India for
-some years have been following the policy of protecting certain industries
"by means of tariffs. 1 am not one of those Members of this House who
would recommend to the Government of India a pohcv of what some
Members were pleased to call indjseriminate protection. * T believe that pro-
tection can be given to indua‘ﬁnes by’ mean; of tariffsa, but we must re-
member that when we give pro'tectmn to an industry by means of tariffs,
we do throw a burden upon the constimers and the masses of the people
in this country. We cannd; forgét ‘thitt fact,  Therefore T cannot approve
of what some Members were pleased to call indi acnm\r_mte proﬁect_aoﬁ
without any c'hscnrqmahm or. vﬁthout nny enquify,
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Mr. B. Das (Orissa Division: Non-Muhammadan): There, has, begs no
iindiscriminate protection. . - : ’

Mr. N. M. Joabi: The Government of India have been able to develop
.osrtein industries and maintsin the existence of certain, industries. on
aceount of their tarif policy. I agree with my Honourable friend, Sir
H. P. Mody, in recommending to the Government.of India an enquiry into
the whole question again, The present tariff policy was based upon the,
report of the Fiscal Commission which was made more than 15 years sgo.,
The world has now changed a good deal. MNew ideas regarding the deve.
lopment of industries have come into existence. Not only have new ideas
come into existence but new plans for developing industries have been
experimented upon in important oountries like tha United States and the.
Union of Boviet; Socialist Republics. I would like the Government of India,
therefore, to re;examine their policy .of protecting the industries. What
the: Government of India are doing today, is to give protection to an indus-
try for a certain period of time. They do not take any steps to see that
that protection will be used. properly. For: instance, they; gave protection
to the textile industry. for some years, but they have taken no steps to
gee that the textile industry will be conducted on efficient lines and there
will be a time when that industry will not require protection.. Sir, my
Honourable friend, Sir Frank Novce, wag the Chairman of a Tariff Board
and he made some recommendations for the efficient management of the
textile industry. He suggested a certain scheme of amalgamation. and
-certain other things. The Government of India took no steps to see that
‘those recommendations were given effect to. I, therefore, feel that this
‘policy of giving proteetion for a certain period of years and afterwards take
no steps ot all to see that the industry is conducted efficiently is a wrong
one. The Government of India may give proteetion for a certain period
of vears, five or seven vears; but durine this period the Government of
India must keep a constant watch en that industry. I, therefore, acree
with the suggestion made by my Honourable  friend, Mr. Mathradass
Wissanji, that when an industry is given protection, the Government of
India should introduce a system of licensing. No factory should be allow-
ed to be conducted in that protected industry unless it takes a license
from ‘Government, and' the license should provide certain conditions on
which the factory should be worked. Those conditions may be about the
officiency of the industry, in what manner the industry should be conduct-
ed. The license should also provide. conditions as regards the treatment of
hbnur. Sir, we know that the svatem of Heensing has been introduced in
vertain industries in India. We should, therefore, not hesitate to introduce
8 svstem of licensing. If an industry is protected, mo werk or no factory
shall be conducted under that industry without a license and the license
should provide all- the conditions necessary for the efficient management of
that industry and for the protection of all the interests involved in that
industry. :

. . Bir, the Honourable the Firnance Member the other day said in  his
budget speech that his excise duty on suger is useful for weeding out the
inefficient factories and inefficient concerns. 'Well, ‘Bir, the method of
weeding out inefficient eoncerns by means of- an excise’ duty is a haphazard
method.  You may succeed in weeding out cerfain factories or certain
concerns by maans of :your exciee duty;. but yéu éannot be = quite. sure,
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that you are closing down the factories that deserve to be closed Thera-
may be some factories which may be inefficient, but which may become
efficient if you lay down certain conditions on them. 1, therefore, feel that
this method of weeding out the ineflicient by means of an excise duty is &
very wrong one. Weeding out of the inefficient or making the inefficient
efficient is absolutely necessary if the Government of India are going to
give protection to an industry, but that should be‘done by means of &
system of licensing. Moreover, Sir, the Government of India should in
my view appoint inspectors for those industries which are protected.
These inspectors should inspect the factories which are protected and see:
that these factories are conducted according to the conditions laid down im
the license. It is only then that proper protection will be given to the in-
dustries and the time will come when an industry may, cease to require
protection. This idea of the Gowerrtnent insisting apon tonditions is not
a new one. In Great Britain the steel industry wanted protéction. The
Tariff Advisory Board or the Import Duty Advisory Board insisted that
protection shall not: Be continued unless and until the steel industry i
Great Britain put their house in order and organisgd themselves properly.
If that can‘be done-in Great Britain, I cannot understand why that cannot
be done in India. I would like, therefore, that the Government of India
should take steps that when they give protection to an industry that pro-
tection will become effective and after some period the protection will be-
come unnecessary. Well, Bir, protection by means of tariffs is only one of
the methods of protecting industries, and in my judgment that is not the
best method of protecting industries. The Government of Tndia should
therefore devise other methods for protecting industries. There may be
some industries which may be protected by subsidies, and subsidies are &
much better method of protecting an industry than tariffs. The Govern-
ment of India may also develop and encourage industries by means of their
stores purchase policy. The Government of India have now started a
Stores Department and by purchasing all their stores in India as far as
possible they can certainly develop a number of industries. At present
a complaint has been heard that many stores required for the Army De-
partment, soine of the stores required for the Railway Department, aré
not still purchased in India, although there should be no real difficulty in
manufacturing and getting those stores in India. What I would suggesé
in this matter is that this question of the purchase of stores should be
examined by a committee of this House every year. The Government of
India should make a report when they purchase stores in outside couniries
and that report should be considered by a committee of this House. The
Government of India, whenever they make purchases outside the country,
should convince the committee why those purchases could not be made
in India and why purchases outside were absolutely necessary. If the
Government of India help industries by means of subsidies and by means
of their stores purchase policy, there is a great scope for the development
of industries in this country. 8ir, my Honourable friend, Bir Hormusji

Mody, while referring to the question of the development of industries

stated that the socialists have no.policy as regards the devélopment of

industries. I do not wish 0 make.a speech telling him what the socialist

method of developing industries is, but it is not true to say that the social-

ists are only interested in the proper distribution of the products of industry..
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We are certainly interested in‘the proper distribution of the wealth created,
but we have brains enough to understand that if wealth is not created
wesalth ‘cannot be’ distributed. '

An Honourable Member: Are you & Socialist?,

Mr, N. M. Joghi: Yes, I am a Bocialist. . Bir, I, therefore, feel that it
is wrong to believe that those people who call. themselves Socialists are not
in favour of the development of industries... As a matter of fact, we are
more anxious for the development of industries than some of those people
who call themselves industrialists.

* Then, Sir, my Honourable friend, 8ir Hormusji Mody, was good enough
to refer to the question of the co-ordination of labour legislation. He recom-
mended to the Honourable Member in charge of Industries the establish-
ment of an Industrial Council which was recommended by the Royal Obm-
mission on Indian Labour.,,, Sir, what labour legislation the Indian working
clgsses require today is legiglation regarding social insurance; and as I have
spoken on that subject only a few days ago, I shall not make a long speech
on this question. But, Sir, I should like to say on the point: started by
Bir Hormusji Mody that this question of social insuranee.is pre-eminently
2 question that can be taken up by the Central Government. My Honour-
able friend, Sir Frank Noyce, the other day, said that the money for social
insurance must be spent by the Provincial Governments. Let the Provin-
cidl Governments, spend money if they are willing. I am not against it;
but it is putting a wrong interpretation on the present Government of
India Act or on the future Government of India Act to say that no money
can be spent by the Central Government on a scheme of social insurance.
As a matter of fact, if.the Government of India can spend crores of rupees
on rural development, I cannot understand why they cannot spend money
on social insurance. Rural Development is a provincial subject entirely:
even rural legislation is a provincial subjeet. . . . . .

Ths Honourable 8ir Frank Noyce: In my speech I was referring to the
future Constitution: my Honourable friend is now talking of the present
Constitution. '

Mr. N. M. Joshi: I also stated that the Honourable Member's inter-
pretation of the future constitution is wrong, if he thinks that the future
Federal Government cannot spend money on a scheme of social insurance.
Moreover, the experience of the whole world shows that schemes of social
ingurance cannot be properly and adequately established by Provincial
Governments. The United States of America tried the experiment of estab-
lishing schemes of gocial insurance by different states. The United States
failed and President Roosevelt has to change the constitution in order to
establish a proper scheme of unemployment insurance. Canada’s experience
in the same, and it is, therefore, wrong for India, after having. had. the
experience of the United States, Canada and several countries of the world,
to say that a scheme of social insuranre cannot be undertaken by the Central
Government and that it should be lett to the Provincial Governments.

I wish now to say a few words about the Postal Department. We all
know that when the great depression came the Government of India started
a policv of raising the postal rates and reducing the postal facilities. I feel
that this policy is wrong. The Government of India claim that the Postal
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Department is managed on commercial lines. .I would like to kmow fromn:
any industrialist whether he will in a time of depression raise the prices
of his goods. If, during a period of depression; he:raises the priees.of his
goods, his goods will sell less and less and not more and more. Similarly,
what a goed industrialist in a period of depression does is to reduce the prices
of his goods and extend his market. That is the proper method of securing
prosperity for your department during a period.of depression. The polioy
followed by the Government of India is quite the conptrary. They raise the
prices of their goods, the postal services, and reduce the facilities given to
the people. I feel the Government of India should now reverse their policy,
both as regards rates and the provision of postal facilities. You know, Sir,
that the Postal Department is & Government monopoly. If any private
people try to do postal work, those people will be prosecuted. I am not
against Government mopopoly at all; in a matter like the post office, it
should be a Government monopaly. . But if Goternment are going to make
s monopoly of the work of the Postal Departinent, it is the duty of the
Government to universalise the services of the Department. ~You have fo
right to tell people that they shall not do the postal work and also not
provide facilities for the postal work. It is wrong, unfair, and I may even
say, immoral, to create a monopoly and not provide service. What is the
present state of things as regards the provision of postal services? From
the last year's report, we find that the Government of India maintain 4,700
post offices in urban areas and 18,900 in rural areas: they also maintain
18,000 letter boxes in urban areas and 40,000 letter boxes in rural areas:
in all, the Government of India maintains 18,900 post offices and 40,000
letter boxes in rural sreas. The total is about 59,000, postal facilities or
postal units in the rural areas. Now, you know that in I;:ldia there are
nearly 7,00,000 villages. I am not suggesting today that the Government
of India can immediately provide for a post office or a letter box to all the

7,00,000 villages. . . . . .
“An’' Honotirable' Member: Why not?

Mr. N. M. Joshi: There is no reason why it should not d¢ it; but I
am not suggesting it, being a moderate. I em only suggesting that they
ghould immediately take in hand the extension of postal facilities to a larger
rural area. In India there are about 71,000 villages which have a populs-
tion from 1,000 to 5,000—towns ‘and villages. We have postal units, con-
gisting of letter boxes or post offices, to the extent of a total of 59,000.
THis means that there are at least 21,000 villages with a population of 1,000
ahd over which have not got even a letter box . . . . .

“mr. @ V."Bewoor (Director General of Posts and Telegraphs): 11,000.

"Mr. N. M. Joghi: Very well: 11,000. And if you take villages having
a population of between 500 and 1,000, there are more thfm 1,00,000 such
villages, Tt is quite clear' that ~71,00,000 villages having a population
yebween 500 and 1,000, have neither pot a post office nor everr a letter box.
Under these circumstances, I ask you whether the Government of India
have got any right to credte & monopoly of the :postal: setvice. I, therefore,
suggest to them to give up their present policy and espend money on the
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.extension of postsl facilities to the rural areas. If £he aay that ‘they
“cannct find revenue for the extension of those facilities, ‘I sha.ll in the first
“place point out to them ‘that they are suﬂeﬁng a loss of more than 85 lakhs
‘almost every year on their telegraph services. I stated in the beginning:
.of my spee r§1 that the policy of the Government of India is to give more
,qnd more services to those people who have got money and less and less-
to those who aré poor. Thla ig an instance of tHat policy. The Government
“of India year after year is maklng a loss of 80 to 35 lakbs on their telegraph.
-gervice. This telegraph service is used by comparatively richer people.

The postal service on the wlole is used by the poorer people. 8o the-
Government of India is' willing to make a loss of 85 lakhs a year and pay
‘that Toss out of the postal department. Is this gommercial policy, to go-
‘on suffering a loss of 85 lakhs on the telegraph ‘depgrtment ? But the
_Government of India are willing to do it, because it is a department Swhish
is intended for the richer classes, the commercml classes which are tha
patrogs of the Governmepf of Indig. I, therefore, suggest to the Govern-
_ment of India not that the tcfegraphs s‘hould be closed, but that as they
ore willing to suffer a Toss of 35 lakhs a year on that department, which
is after all a smaller department, there is nothmg wrong if they make ‘a:
loss of one crore o yegr on extending postal services, to rural areas. If you:
.extend the services by: suffering a loss for a few years, you will be able to:
‘make good your losses after some time. I, therefore, suggest to the Govern-
.ment of India to change their policy and to extend the facilities to the rural:
.areag even if a loss is necessary. They have no right to create a monopdly-
of the postal service, and not give service to the rural areas. I hope, Sir,
‘the Government of India will reconsider their policy and’ universalise the-
postal service.

Well, 8ir, I do not wish to speak any more on the question of postal
3 service. May I, Sir, with your permission, say only a few words.
P¥  about the pohm; of the Government of India on the subject of
.taxation? Sir, I had heard the Honourable the Finance Member several
times talking sbout the burden on the poor consumers and the masses of
the people in this country on account of the protective tariffs. I have-
already stated that I myself feel that protection of an indiistry means some
burden on the consumers and the poor masses of this country, and there is:
no denying that fact, but, Sir, it does not lie in the mouth of the present
Finance Member to talk of that. Has he examined his own polioy regarding:
taxation? The Taxation Committee had agreed that in India the indirect
taxation, which falls proportionately more heavily on the poorer-people than.
.on the rich, is much. larger than in any country jn the world. . The propor-
tion of indirect taxation to direct taxation in India is much “greater
the proportion in Great Britain. A recent authority like Sir Otto Nienityer
has agreed that our indirect taxation ig:much larger than the direct texation.
This is what he says:

“The general scheme of Indian taxation openbes %o Yelteve the “welfare” of the
comm.ercial classes to an extent which is unusual in taxation schemes.”

Now, Sir, that is our taxdtion scheme. What hes.our Finance Member-
done, though he expresses 80. much sympst-hy for the consumer and for the
TIndiah masses? It may be that he- is only against those mdxrect ‘taxes:
which were intended to proteet Indian industries, but Le ig mot agaipst'
increasing the indirect taxes. You know, Sir, that only last year - the-
Honoursble the Finance Member reduced the income-tax, althougﬁ ‘ourr
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Income-tax is never considered to be a very heavy tax. What does Sir Otto
Neimeyer say? ‘‘The rates of income-tax and super-tax are by no means ex-
cessive’’. That is his opinion, and our Finance Member who is so very
solicitous about the interests of the consumer and of the Indian masses
takes the earliest opportunity to reduce the income-tax and to increase the
indirect taxes. This is my criticism pf his taxation scheme. The Honour-
able the Finance Member having reduced income-tax, knowing that pro-
vincial autonomy was going to come shortly, knowing that Burma was going
to be separated, reduces the income-tax,and immediately takes steps
to impose indirect taxation. He  increases the duty on silver and
e puts an excise duty on sugar. Now, Sir, both silver and sugar may
not be regarded as articles of necessity. I feel that, as regards sugar, there
are provinces in India which consume more tea and where sugar is an article
of necessity. For instance, in my own province, Bombay, tea is an article
of necessity for the poor. There is no peor man who gdoes not teke tea
twice, at least in Bombay, and -thenefore-angap-is ap artigle of neoessity,
‘but even admitting that it is not an article of necessity, it is the poor man’s
Juxury. B8hould that poor men’s luxury be taxed and indirect taxation be
increased by redycipg direct taxation? I feel that the policy which th
Honourable the Finance Member is following in his scheme of taxation is
a wrong one. If he cares for the masses of the people of this country, if
he cares for the interests of the consumers in this country, let him revise
his scheme of indirect taxation. Instead of doing that, he is increasing
that taxation. I hope, Sir, the Government of India will consider this
question of taxation very carefully. Very great authorities like the Taxa-
tion Committee and Sir Otto Neimever have expressed their view that the
burden of indirect taxation is heavier in India than in several other countries,
and therefore this question of indirect taxation must be reconsidered hv the
Government of India. Meanwhile, as I believe that the direct method of
taxation is the right method of taxation, and as I believe an indirect method
of taxation is wrong, I cannot be a consenting party to the increase in
indirect taxation in this country. 8ir, I have done.

Mr. A. K. Ohanda (Bengal : Nominated Official): Sir, I rise, with vour
-permission, to make a few observations on the proposed enhanced duty
on sugar. I hope, Sir, it won’t be considered presumptuous on my pari
to address this Honourable House, as 1 have spent, it is true, most of my
1ife away from Legislatures, amongst my dusty books and perhaps some-
4imes dustier files . . . . . .

Mr, Lalchand Navalrai (Sind: Non-Muhammadan Rural): And dusty
Adistricts?

Mr. A. K. Chanda: But not so dusty as Sind.

Mr, Lalchand Navalrai: There you are right; we want more money for
‘roads.

Mr. A. K. Ohanda: But, Sir, T feel perhaps a brief and dispassionate
-gurvey of this problem may not be considered entirely irrelevant. The
“Honourable the Finance Member was faced this year with the prohlenp,
-a8 you nll know, of ensuring stable financial conditions for the ushering in
«of the reforms. He was faced with the separation of Burma and of Aden,
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with subventions to the newly creuted provinces of Sind and Orissa, and
in other ways to meet the inereased expenditure for the reforms. The
Honourable Member for Calcutta Suburbs the other day reminded this
House of a bon mot of Mr. Gladstone, that it was as difficult to tax and to
please as it was to be wise and be in love. Well, 8ir, I think the Honour-
able the Finance Member has also the common human frailty of trying to
please and have the good opinion of all even of the Members on the other
side of the House. (8Some Congress Party Members: ‘‘No, no."")

Mr. N. M. Joghi: This is news to us.

Mr. A. K. Chanda: I do not know whether he was not a little surprised
when he found that there was so much opposition to his proposal fo
enhance the duty on sogar, for, Sir, sugar is, in every.country, regarded
a3 pre-eminently a suitable vehicle for an important revenue tax, and it is
particularly 8o in .India, beeause the tax on sugar is likely to press least
heuvily on the poorer clusses. 1 was rather surprised to hear my friend
Mr. Joshi speak about the sugar excise duly being an imposition
on the poor man. The poor man does not take sugar. (Several Honour-
able Mcmbers from the Congress Party Benches: ‘“What?”’) There are
two forms in which sugar is used in this country . . . . .

Mr. N. M. Joshi: Where do you live?

Mr. A. K. Chanda: In the form of refined sugar and gur. Refined
sugar is usually consumed by the richer classes, by the middle classes and
by the more well to do of the urban population, and gur is mostly used by
the people in rural arcas and by the poorer clusses. This tax is thus one
which is not likely to press heavily on the poorer classes at all. 1 would
like, Sir, if I may, to examine this from four aspects,—from the point of
view of the exchequer, from the consumer’s standpoint, fror the point of
view of the agrieulturist and that of the industry. Now, Sir, it is well-
known to this House that sugar had been for some years, specially after
the war, getting a sort of indirect protection, not directly, becuuse for reve-
nue purposcs a tax was levied on sugar imported into this country. In
1031, the policy of protection was definitely adopted and a heavy tax
was put on all sugar imported into the country. The immediate result
of it was to give s tremendous stimulus to the sugar industry in the
country but there was heavy loss in revenue. The following figures may
be a little illuminating. In 1930-31 the total receipt as customs duty
was Rs. 1078 lakhs, in 1931-32 it dropped down to 808 lakbs, in 1932-33,
it went down to 685 lakhs.

Seth Haji Abdoola Haroon (Sind: Muhammadan Rural): There was
no protection in 1931-32.

Mr. A, K. Chanda: 1In 1988-34, it was 4,72 lakhs; in 1984-85, it was
8,81 lakhs; in 1935-36, 38,21 lakhs; and, in the revised estimates of
1936-37, it has dropped down to 55 lakhs. That is to say, there is now a
total loss in customs of over 10 crores, as against that, from 1984 onwarda
there has been an excise duty. In 1984 it yielded 97 lakhs, in 1985-36,
158 lakhs, and in the revised estimates of this year it is assumed that
Rs. 275 lakhs would be realised as excise duty. So that, we are faced
ncw with a loss of about eight crores and five lakhs on the consumption

]
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duty of one commodity only out of a total budget provision of 80 crores.
. Thut is to say, we are losing something like one-tenth of the total provision
in our budget. I would not suggest for a minute that if this enhanced
.duty was going to injure Indian trade, if it was likely to result in Indian
sugar factories being unable to cope with the needs of the people of India,
this duty should be imposed. But already in this country production has
overtaken consumption. The total consumption of sugar in India has
been for a number of years in the region of a million tons.

An Honourable Member: Why not regulate production?

Mr. A. K. Chanda: The output of sugar in India from 1981-32 onwards
might interest you. In 1931-82 there was a total production of 288,120
tons, in 1982-88 it was 370,289 tons, in 1983-34, 515,059 ‘tons, in 1984-85,
620,000 tons, in 1935-86, 967,000 tons, and it is estimated that in 1986-87
the total output would be'in the region of a million ton¥ f sugar, that is to
eay, the normal requirements of Indin. =~ o

Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural):
You are reading: from a subsidised book. ; . .

Mr. A. K. Chanda: I have also Government’ statistics. We may say
that production has overtaken consumption. There is no danger therefore
that the imposition of this tax is likely to injure trade. We have heard in
this House that the excise duty will kill the industry. As a matter of
curiosity I was looking up the report of the debates in this House when
the Sugar Excise Bill was first introduced in 1934. You could have heard
almost the identical arguments which are being used here today. There
were prophets who declared that the whole industry was going to be killed,
that the Finance Member out of a malicious desire to strangle a new found
industry was imposing this excise duty, and one Honourable Member
called the Finance Member as being guilty of infanticide. On the other
hand, from 1934 up to day there has been more than a 100 per cent. rise
in the output of the factories and there has been a rise of about 50 per
cent. in the number of factories in the country. It does not look as if those

- were true prophets when they prophesied that the excise duty was going
to kill the sugar industry.

Seth Hajl Abdoola Haroon: The cultivator has suffered.

Mr, A, K. Chanda: I am coming to that in & minute. I think the people
here who tell us now that this tax will kill the industry will prove to be as
correct as those prophets.

Before I go on to the cultivator, let me deal with the consumer. As I
have already indicated, there are two classes of consumers in the country.
There is one clags who mainly use gur; they will not be affected by this
excise duty at all, and the other class is that which uses refined sugar. It
is true that the consumer will have to pay a little more. The increase in
excise works out, if my mathematics is not far wrong, at about one anna
sdditional duty for every five seer bag of sugar. Certainly the consumer
will have to pay something extra, but is it not right, have you not the
right to demand from the consumer this little sacrifice in the interests of
revenue when for years together you have demanded a much heavier sacri-
fice from him in the interests of the industry? -

L
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Mr. N. V. Gadgil (Bombay Central Division: Non-Muhammadan
Rural): Why not demand a ten per cent. cut in the higher salaries?

Mr. A. K. Ohanda: If the price of sugar remains st the prive at which
it stands today, even with the increased duty the consumcr will be paying
less for his sugar than he was paying a few months ago. I do not think
we need, therefore, worry about the consumer very much. :

It has been urged that the cultivator has suffered. The agriculturist
comes into the picture as a producer of sugarcane, the raw material of the
industry. Tt must be obvious that there must be some co-relation hetween
the price of sugar and the price of the raw material. Tf the price of sugar
falls, necessarily the cultivator suffers because the price of sugarcane falls.
I there is a rise in the price of sugar, he should get a rise in the price, of
the row material. (Interruptions.) The cultivator may nct always get it.

Pandit Nilakantha Das (Orissa, Division: Non-Muhammadan): The rise
is on acecunt of the excise duty. '

Mr. A, K Chanda: If there is a rise in the price—whatever the cause,
it does not niatter—if the price of the article is going:to increase there
must he a corresponding rise in the price of the raw material, and the
agriculturist wili certainly get something more. The Honourable Member
does not suggest that the agriculturist would bear the whole cost of {he
new excise duty; if he did it, it would be inquitous, but for that, it is not the
Government who are to blame but the great industrialists who are interest-
ed in developing the great industries of India at the cost of the taxpayer.
There is another thing. Out of the cane produced in tba country it has
been estimated that only about one-sixth goes to the sugar mills to be
crushed, and five-sixths go to the production of gur. T do not know if
there is any inter-relation between the price of gur and the price of refined
sugar, I am not quite sure about it. My Honourable friend, Mr. Mudie,
the other day told the House that whenever there is a rise in the price
of sugar there is a slight rise in the price of gur. T eannot speak with
any great certainty on that point, but it seems likely that if the price of
sugar falls to such a low level as it has done lately, it iz bound to affect
the price of gur also. So, if there ia a rise in the price of sugar, it is
gertninly going te help the agriculturist because there is likely to he a rise
in the price of gur. There is another point and it is this. Tt is said that
the agrienlturist is dependent to a certain extent on the sale of his cane
to the factories. If there are weak factories, as the Honourable the Iinance
Member pointed out the other day, a certain amount of precariousness is
introduced into the position of the agriculturists, hecause it may be that
some weak fuctories may not be able to purchase nll the cane which the
agriculturist produces for the factory. There is also perhaps a danger of
over-production of cane. We have had unpleasant experience of over-
production in Bengal in the case of jute. There was over-production of
jute hecause it brought in ready money and now we are faced with a great
problemn there. It is not unlikely that if the cultivaticn of sugarcane
goes on inoreasing simply because factory after factory is being started, it
8 likely ultimately to affect the agriculturist unfavourably. Now, I wilt
look at the question from the point of view of the industry. The other day

the Honcurahfe Member for the Marwari Association told us that the sugar
o2
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factories nre being run at a loss. 1 was a little taken ahack, because the
community to which the Honourable Member belongs is known 1o be a
hurd-headed shrewd business-like people and they ars not in the habit of
touching any proposition which does not bring in an adequate return.
Being 8 poorly paid public servant (criea of ‘Oh’) and not being in the posi-
tion of my wcalthier friends who are lawyers and doctors on the Benches
opposite, I have had no, opportunities to dabble in tha share-markat but I
way a little curious. The other day I saw some of the Honcurable Mem-
bers handing round a papar called the Indiarn Finance. I got a copy
and wanted to see how the shares of the sugar factories stood end what
dividends they had been paying. At ome time they were paying s much
as 60 or 70 per cent. and if you read the debates in 1933-34 you will find
that the Honourable Member who represented the Bombay Mill-Owners’
Association end who spoke this morning told the House that in 1934,
some mills paid as much as 300 per cent. dividend on sugar.

An Honourable Member: “’Ihy not tax dividends?

Mr. A. K. th.n‘dn: Now, Sir, the price of the shares gives a fair indi-
oation of the pogition. There is one company whose paid-up skbares of
100 are selling at 205,

An Honourable Membser: Thuat is a case for direct tax?

Mr. A, K. Chanda: T am mentioning this to show the hollowness of
the submission of one Honourable Member that the sugar factories are
running at a loss. Then Belapur—a 50-rupees share is selling at  165.
Deceun sugar—100-rupee share selling at 350. It does not look as if there
is a great deal of loss. I cannot find any share qucted here which is sold
below par,

Sath Haji Abdoola Haroan: You are quoting the shares of old factories.
Read the quotations of the new started factories?

Mr. A. K. Chanda: The Sri Radha Krishna Sugar Mills which is 21
months old has been giving a dividend of 7% per cent. That is a fairly
good return for the money. I now realise that the Honourable Member
who represents the Marwari Association and other Honourable Members
do not consider anything below, say, 50 per cent. as a reasona}_ﬂe'; profit.
Acoording to them. anything below that is dead loss! S» that, this argu-
ment that the factories are running at a loss will not bear a minute's
exwumnination. We have now on the prowl a dangerous set of men wh9m
we may call ihe sugar-promoters. The{ have bgen] going roung :}?}hn.g

"showing large profits which are being made by suger an i is
zz:t';il;}{loawliﬂg agverl'; bad effect. The Honourable Member from the
Assam Valley told abowt the plight of shareholders in eugnr companies.
Certainly if anv legisiation is necessery to put an end to specu'lahon, we
must have it and it is all to the good. T must confess T was a little 'cak‘en
aback when I saw hostility from the Congress Benches to these excise
proposals. The mujority of them at any rate are not "mt.tr: f:u]:npm-t the
#ndustrialista’ interests, or, what I may call the exploiters’ interests.
There are among them a large number of economists mnd I am surprised
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that they could fail to see that this excise duty, which is primeanily ntended
for revenue purposes, I admit, was likely to act as a stimulant to the indus-
try in general. But, apparently, any stick is good enough to belabour the.
Government with. Many stories have been told in this Mouse and I
would ask vour permission to tell another story. There was a cultivator
with a pair of bullocks. He said one day ‘I will give away iy pair of
bullocks to anyone who will convince me of this’’. His wife cried: ''What
are you doing? If you give the bullocks away, what shall we do?’' The
man replied: ‘‘Don’t be afraid. It is I who has to be convinced, and 1
can always eay that I have not been convinced.”’ I admit I was foolish
to expect that they would not oppose this—after ‘‘the sporting spirit’’
which the Honourable Secretary of the Congress Party showed the othéf
day in rejecting some of the railway demands. I should have thought that
the same sporting spirit would be shown in opposing the Finance
Bill today. But if+they want to' oppode, let thém by all means do so,
but let them leave out the sob-stuff about the poor coysumer, the loss’
to the industry and all the rest of it. '

Mr. 8. Batyamurtl: We are now opposing the Tinance Bill being
read for the second time. - Before I begin my speech, I should like to offer
my very sincere congratulations to the young friend who just before
intervened in the debate, though he raised a laugh at my expense. 1t
was a very good speech, and I trust that he will soon find his proper place
and defend a better cause than the unfortunate one which he defended
today.

Coming to the motion before the House, I submit that this motion
is & fraud on the procedure of this Honourable House. I tell you why.
My Honnurable friend has given notice of two motions, that the Bill be
taken into consideration, and that the Bill be passed into law. He
understands what I am driving at. He has no intention of moving the
third reading motion; and at the proper tirne he will get up and say, 1
will not move the motion standing in my name.’”” Do vou know why?
If any amendments or all amendments are carried, he will get up and
say: ‘T will not move the third reading of the Bill. Take it or leave it.
If you even change as much as a ¢omma, then I will not consider your
amendments.”” Then he goes to a big man not far away, and hrings thé
Bill back in the same fcrm, recommended. Ha ¢omes nlong with it;
and we move and earry a single amendment. Then he takes back the
Bill t¢ another place. and, whether they agree or not, it is certified. I
submit, Mr. Deputy President, that the Government are going to do that,
for the third year in succession. For two years, they have done it, they
have certified the Finance Bill, they have been levying taxes in this
country by executive order, against the vote of the House; and, in doing
that, the Government have gone not only, against the Congress Party to
which T have the honour to belong, but againet practically every elected
non-official Member of this House. 8ir, T submit that this farce should
be put an end to. I commend to my Honourable friend, the Finance
Member, section 67-B., of the Government of India Act, 1919, under
which, even if the House refuses leave to introduce a Bill, the Governor
General may certify that the passage of the Bill is essential; so that if
unfortunately he has to bring in next year another Finance Bill of thil
chatacter, and if the House consequently refuses to give him leave to
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introduce the Bill, then he can finish it in one day, and then' proceed to
tiave it certified. I ask, ‘Sir, why this agonizing waste of time, when the
Government have already made up their mind not to accept our amend-
ments, or even to look at & single amendment.  Now I want my Honour-
able friends in this House to feel the sting. There are, these gentlemen
who pretend to consult us. “We consider the Bill axyd make amendments,
but the Government have already made up their nfind not to move the
third reading. I challenge my. friend to deny that T am right. Then,
Sir, on the merits of the Finunce Member’s budget speech, I have read
it very cdrefully, and more than once. He begins, however, with “‘a
story of disappointments and unexpected difficulties’’, but by way of
paying him my sincerest compliment, may I say that he treats his sfory
of disappointments and unexpected difficulties in a very lighthearted man-
ner? He does not take these difficulties orf disappoitftments as anything
serious, and I just want to read one paragraph of the opinion of the
Federation of:- Indian Chambers of Commerce and Industries. Sir, it is
the fashion in a section of this House to think of them as if they do not
count, but I consider them as great captains of industry in this country,
who have made the commerce and industry of this country, and to whose
opinions, we aré bound to attach a very great weight. They say, Sir:
‘It may be true that there are a few purple patches here and there both
in regard to certain industries and to the modest increase in export acti-
vity. But the Committee are definitely of opinion that the improve-
ment in the prices of commodities has not gone sufficiently far to mate-
rially affect; the masses of the country, the betterment of whose position
alone can justify an optimistic view about the economic situation in the
country. If there is any recovery in the export trade, it cannot be for-
votten that this country is still far remote from the position of a few
years ago, when exports were very nearly double the present figure.” Our
favourable balance of trade was something to be proud of. Tt has
now fallen.

*“The Finance Member's treating the deficit of three crores and forty
two lakhs as a matter of small consequence in a budget running in to
80 crores is, in the opinion of the Committee, a sad commentary on the
general attitude of the Government in this country in disregarding the
reality of the country's: poverty and lack of resistant capacity to meet
adverse circumstances. The budget of 80 crores for the Central Govern-
ment is undoubtedly a large figure for a poor country like India, and parti-
culurly 8o when almost the entire amount of its expenditure is restricted
to essential services like the Army and Civil Administration on the extra-
vagant bagis of the high salaries and remuneration, entirely ill-suited to
the econpmic corditions of the country.’’ ““The Finance Member's budget
speech makes not the slighest attempt at either providing directly for
measures of social . oform and improvement or indirectly to create eondi-
tiont and atmospheru in-the country which would further the economic
betterment of the masses. The Finance Member made toc much of the
necessity of conecentrating on measures of rural uplift during the last two
wears, But ns was generally anticipated by the commercial classes in
this. country; the Finance Member's protestations and those 4in that regard
have ultimately proved to have -more a volitical basis than a genuine
solicitude for the amelioration of the condition of the countless miillions
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of this country.”” My Honourable friend talks of political bias in us.’
With regard to. the.rural development fund for the last two years, ~he
geemed to show some concern for village uplift schemes, but he has quietly
dropped that ihis year, With regard to the extravagant salaries of Gov-
ernment servants, I want to say, in passing that our Karachi Congress’
resolution is no longer the resolution of a body agitating for somethin

unreal, but it is a resolution of a body which now has the power in several
provinces, in six it will be in power if we decide to accept office; and my
Honourable friend will then think of the ‘‘poor ill-paid Government
servants’’. (Laughter.) Then in his Budget speech, on page 5, para-
graph 5, he refers to one fact which is very significant:

“Most of the expenditure which, under the existing classification, is shown under
the heads ‘Political’, ‘Frontier Watch and Ward’ and ‘Territorial: and Political pen-
sions’ together with part of the expenditure at present shown under certain other heads
in some of the Ares Demands will oppear under new heads ‘Payments to Crown Re-
wresentative’, ‘Tribal Areas’ and ‘External Afiairs’,”

I[n other words, it means thit sums under voted heads will hereafter
appear under non-voted heads! Then at page 6, he refers complacently
to this fact: ' : . SRR f

" “All sums required on revenue account by His Majesty's Reprepentative for the
exercise of the functions of the Crown in ita relations with Indian Bta"{:l under Bection
i85 of the new Government of India Act, less any revenue receipte realised by him 'in
the exercise. of such functions will be shown under the head '‘Payments to Crown Re-
presentative’. The cash contributions referred to in Bection 146 of the Act will os
hitherto appear as ‘Payments from Indian States’.”

Then, I come on to paragraph 12 of his speech, which really is the
most laboured and most unconvincing part of his speech. In that para-
graph, he says:

“It will be seen that the general effect of the separation of Burma is a net reduction
of .Revenuc of Rs. 3,38 lakhs and a net reduction of Expenditure of Ra. 82 lakha—

these figures taking no account of a betterment of Rs, 13 lakhs in the net balance
of the P. & T. Department. The net cost of separation is therefore Rs. 2,33 lakhs."

and he takes credit for certain items.

Now, the fallacy of the statement will be apparent from pages 2 and 8
of the Financial Secretary’'s Explenatory Memorandum. You will find,
Mr. Deputy President, that at page 8 of the Memorandum, in paragraph
4 the following figures are brought out:

**The separation of Burma thus leads to a net reduction in revenue of 6,61—3,36, or
3,25, and to a saving in expenditure of 2,35—1,43, or 82. The net cost of separation
will therefore be, 2,33. The gain of 3,23 shown against the head ‘Extraordinary’ re-
presents the amount payable by Burma under the Amery Award and is made up of—

(1) 2,28 being the provisional figure of the annuity paynble for the next 45 years
in respect of the debt and other liabilities taken over by Burma; and

(2) in respect of Burma’s liability for pensions; this figure represents the first
of a serize of annual payments which will diminish gradoally to zero over »
period of 20 years.”

" Now, what I am asking is whether it is right for you to treat these as
permanent gains, when both of them are, ez hypothesi, temporary.
Therefore, the separation must be said to cost more than they are trying
%o make out, and the net loss is replly Rs. 5,56 lakhs. And, Sir, who
wanted the' separation? Tt was forced on us. .We have to pay for it.
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\gain, we axe told that all these figuses are of a provisional charaeter.
The Financial Secretary is franker. Hp says:

“The additional burden falling on the Budget for 1037-38 arising from the consti-
tmtiongd changes thus smounts to 4,18. This is iv addition to the charges nssumed in
eprlior years, insluding the devalution of 50 per cemt. of the Jute duby and the sub-

ventions to N.-W. ¥. Province, Sind and Orissa, which together amount to more tham
as much again.” b

That is Rs, 8% crores altogether. Them, there are further commit-
ments. When Federstion comes, whenever it comes,»I amn sure, my
Honourable friend hag looked up sestiom 147 of the Government of India
Act, under which there is one power residing in the Viceroy, viz., that he
may ‘‘agree to remit, over a period not exceeding twenty years from the
date of the accession of the State to the Federation any eash eontribu-
tions payable by that State’’; there are other future commitments also;
and we have got a series of sections in the Government of India Act fromx
section 187 to section 143, which I want my friends, whoj attagh same
importance to financial considerations, to mark. B8ir, if Federation does
not come, so much the better; but if it comes, certain duties, such as
those in respect of succession to property, stamp duaty, terminal taxes, sand
taxes on railway fares and freight, shall be levied and collected by the
Federation, but the net proceeds shall not form part of the revenues of
the Federation: in respect of taxes on income, the Federal Government
have got to make 50 per cent. over to the provinces and, again a Cor-
poration tax shall not be levied by the Federation in any Federated State
until ten years have elapsed from the establishment of the Federation.
And, similarly, there are future commitments of the Government of India,
which maust seriously affeet the finaneial position of this country, under
the Federstion. Besides these, there are the commitments of the (Gover-
nor General under sections 145 and 146 of the Act, that iz to say, every
vear we have got to pay to the Viceroy from the revenues of the State
all the money he wanta for the exercise of the functions of the Crown in
relation to the Indian States, and all cash contributions and payments
made by the Indian States shall be received by His Majesty and ehall
be placed at the disposal of the Federation, but His Majesty may remit
the whole or any part of the contributions so paid. Therefore, it is a case
really of much more financial commitments, than are contemplated in the
Finance Member’'s budget speech. I should like to kmow how he proposes
to meet all these future commitments. Then, again, in his budget speech,
he refers in paragraph 18 to provincial borrowing, and I am raigsing this
noint for mere elueidation, if I may. In paragraph 18, he says:

“All tuture borrowing by Provinces whether for long or short term, will ordinarily-
be from. the market through the medium of the Reserve Bank.'

But the terms, so far as the Provinces borrow from the Centre, are
different:

“The terms of each loan to a province will be settled ad hor in relation to each
case.”’ ’

I am only anxious, in these days of provincial autonomy, when the
Reserve Bank arranges the loans for Provincial Governments and in certain
cases it is arranged by the Central Governmemt that there cught to be
no wnhealthy competition in the loan market. The tendency will be %o
raise the interest yates. After all, provineisl solvemey differs from pro-
vimce to province. Certain Govesnments caa borrow at cheap rates, others
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cannot. There ought to be some machinery, by which we ought to avoid
unheslthy competition in the loan market; otherwise even good provinces
which ean borrow at reasonable rates muy be eompelled by unhealthy
competition to borrow at -higher rates of interest. I do not kaow what
measures the Reserve Bank and the Gcwernment of India will take for
this purpose, but they ought to evolve some good machinery.

Then, the Finance Member’'s proposals for revenue and expenditure
are given at pages 8 and 9 of his speech.. Now, I went to rommend to
my Honourable friend, before T desl in detall’ with his proposals, a few
comments of a great friend of his, Sir Walter Layton, who is one of the
few free-traders left in Great Britain yet. His figures are not quite uf-to-
date. They are about 15 years old, but I think they are more or less
accurate, if we make some allowance for the changes made. According to
him, the annual income of the British people is about £ 4,400 millions cr
& 100 per head per year but, according tc an optimistic estimate. our
average income is Rs. ‘107"% yeat orf About £ 8 per head. 1t must have
fallen sinee, But'T am giving hiny'the bendfit of a higher estimate. It will
thus be seen {hat our average income is less than one-twelfth of the
average income of a Britisher in England. The amount spent on military
and naval defence twas 3§ per cent., unless it has risen'in this year's budget
on account of the race ‘for armaments that is going ‘on in Europe. Bub
the fact of the matter is that, in India, the proportion of income that is
spent on defence is about 2 per cent. and it may also have incressed now.

Mr. G. R. ¥. Toltenham: It is less now.

M:. 8 Satyamurti: It cannot be, because the income has fallen down.
The average income of the Indian is not so much as it was. Everybody
knows it. We have only to go round the country to see that our people
are getting pcorer and poorer every day and some people, of course, are
getting richer and richer. Our expenditure on defence is as high as in
Western countries, but the expenditure cn social services, such as,
educution, health, sanitation, is far behind Western standards. In fact, it
ir almost non-existent.

Now, Bir, on the question of taxation, I would rather support the
sentiments expressed by my Honourable friend, the Labour Momber, who
fs alec supported by Bir Walter Layton himself, for he says:

“Though the population in India consists in the main of extremely r people,
it is at the same time a country in which there are large accumulations of wealth on
which the borden of Government rests very lightly. In spite of the widespread
poverty in India, I see no reason to doubt that the public revenue of India can be
substantially increased without taxation becoming intolerable provided that its incidence
is adjusted {o the capacity of the tax-payer to pay and the heavy additional burdens
are not pat upon primary necessities.’

Those two arc important considerations. Ycu must not tax necessities,
and you must &lso bear in mind the cupacity of the tax-payer to pay.

The Honourable Sir James Grigg: Thero have been ten years of high
protection sinee then. '

Mr. 8. Satyamurti: My friend has got only one bee in his bonnet. 1
fuggest that he should educate himself. I suggest that he should read
some books besides his own favourite books, and he will then find that
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other countries have managed to give Pmtact.ioﬁ, and yet decreased the
poverty of the common people. It is not impossible. 1 will give him one
wore advice from Bir Walter Layton:

“There can be little doubt that, in conditions such as.those which now obtain in
fndia, it should be possible to stimulate preduction and to increase the welfare of the
people by public expenditure designed to give greater economis security (by irrigation
works, improved and mwore varied methods of cultivation, etc.)y better physical well-
being (sanitation, water supply, improved public health, etc.), and education. Indeed,
taxation may be the only practicable means of creating a better and_more secure liveli-.
twod. But, in order to achieve this, the proceeds must be wisely spent.”

I am surprised that other recommendations of Sir Otto Niemeyer have
been carried out, but one important recommendation which he made,
namely, the rich are not being taxed as much gs they ought to be, has
been completely lost on the Finapce Member. Why has he pemoved the.
surcharge on the super-tax? Why does he not re-impose it? Why does
he go about taxing necessities like sugar? 8o far as the general budget
position of, the country, as a whole, including the Ceptre and the Pro-
vinces, is concerned, the Central Government get about 88 crores, and the
Provincial Governments get between 80 and 90 crores. On the expendi-
ture side, defence used to cost us 55 crores, but now it is 45 crores or
nearly 50 crores, as was pointed out, by my friend, Pandit Govind
Ballabh Pant, the other day. Law and Order and Justice cost 21 crores,
general civil administration 27 crores, pensions 7 crores. As against
these, education used to cost only 18 crores, health and medical seryices
64 crores, agriculture and industry 8% crores, civil works 14 crores. Now,
on the side of taxation, customs is the biggest source of Central revenue.
and land revenue, and alchoholic liquors are the biggest sources of provin-
cial revenue. All these pources are precarious. Now, on the question of
defence expenditure, I know that our voice is a voice in the wildernese,
but still T think, on a Finance Bill like this, we must make it perfectly
<lear that we cannot afford to pay this bill of 45 to 50 crores for defence.
We simply cannot afford it. There is no use giving me facts and figures;
you must reduce the amount. There is no use saying that you are very
-aconomical, and that.you have received a warning from the Commander-
in-Chief, and, therefore, you cannot expect any further savings. The
fact of the matter is, that if this country had any voice in it, no Govern-
ment, no popular Government will ever be able to get any popular House
to vote for 45 crores for defence expenditure. I want to know what is
the principle on which the defence of India is being kept up. Who die-
tates the foreign policy of India? Are we a Member of the League of
Nations or not? Do we believe in collective security or not? Do we be-
lieve in the League of Nations or not? Are we like England competing in
the race for re-armament? T want to know where we stand. That is a
mystery, on which no light is sought to be thrown at any time. By whom
is the strength of the Indian defence force settled? By.whom is the ex-
penditure prepared in advance? No doubt under this ‘’Charter of
Liberty’’, namely the Government of India Act, 1985, this House will
fose even the -small control it has now' over defenve expenditure. *The
Vioceroy will become the sole monarch of defemce expenditure, the Com-
mander-in-Chief 'will npt: be a Member of the Governmemt of India, and
this House will have very little control over defence expenditure. But
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it does seem to me that today defence expendit.uré is one on which we.
cannat -congratulate ourselves or to which we can be a party. '

- Now, I want to commend to my Honourable friend the principal.
features of the Indian Fiscal system, as laid down by Sir Walter Layton;
with which I also entirely agree, although there are just one or. two
matters on which there may be room for difference of opinion. He says:’

“The principal features of the financial system of British India that have' contri-
bated to the low lavel of taxation as compared with the level in other countries seem
to be the small yield from income-tax, the total exemption of agricultural incomes from
income-tax, the absence of death duties, the absence of any internal taxation on articles
such as tobacco, matches, etc., and the inadequate development of local taxation parti-
cularly in rural areas.” .-

. Certain of these matters have beconte provincial subjects, I know, but
these Provincial (Governments are not going to be so helpless as all that,
They will be ablé to coms 'to the Legislatures and tell their people that,
80 long as this Moloch of a Centdhl Govelnment stands there, irresponsible
and irresponsive to public opinion, spending over 45 crotes for defence and.
spending a few more crores on these bloated services, we can never make
any further develdpment. Whatever may be the taxes proposed, ‘we will
again and again find tHat we cannot find money enough’ for our expendi-
ture on nalional services. Then, we will develop those sanctions which
will wipe out this Government of India completely. That will be the
answer to those friends whp simply say, ‘‘Go to the provineces and do what
you can.”” So far as the actual proposals for increased taxation are con-
cerned, before T deal with them I would ask my Honourable friend one
question. In paragraph 20 of his budget speech, he says ‘‘that the gross
deficit is 3 crores, 42 lakhs. Against this we have Rs. 1,84 lakhs in the
Revenue Reserve fund and so our net deficit is Rs. 1,58 lakhs''. TIs it a
fair calculation? This Revenue Reserve fund is there undoubtedly, and it
will soon be wiped out, if this present state of revenues goes on. You
cannot have permanently a Revenue Reserve fund, if you go on raiding
that fund. This year, having raided the Revenue Reserve fund, the
Honourable the Finance Member has reduced the deficit on paper, and he
faces this prospect with equanimity. 8o far, it is only superficial opti-
mism which is not justified by facts. I do not deny his right to raid the
Revenue Reserve fund. But, if he does so. he must take full note of its
effects and pay full consideration to it. When the deficit will come again
niext year, you will have no Revenue Reserve fund to meet it with, and
you cannot really raid on these revenue reserve funds, except for the
time being. T suggest that you must make some permanent provision
for meeting this inevitable deficit, as the years go by.

Now, Sir, as regards the sugar duty, there was a sugary speech from
the Honourable Member who spoke before me and his speech suggested
almost an increase in the duty. I want to draw the attention of the
Honourable Member to one point which the Federation of Indian Cham-
bers of Commerce and Industry have made. They say:

~ “It will adversely affect the agriculturist who hss undoubtedly been helped by the

creation of a large sugar industry in the country. The Firiance Member cannot forget
that the increase. in the acreage in cultivation is a remarkable testimony to the direct
benefit conferred on the indigenous agriculturists in this country. However it is not
%60 late for the Finance Member to reconsider his provosal to sllow the industry to
opmgli te_;i.uglf till' the time the Tariff: Board has submittad its report shd vecom-
wendations.” ‘
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I may say that my only concerm with regard to sugar excise duty is
that it ought not to affect the consumers or the agriculturists. I am not
anxious go much sbout the industry. It really this excise duty will not
affect the producer, if it will not affect the prices which $he agriculturish
now gets for hig cane, if it will not affect the consumer, I shall certainly
be relieved of a portion of my anxiety.

With regard to the silver duty, I want to ask my Honoursble friend
whether he is perfectly right in putting this duty, end whether he
will consider the question of sales of silver by Government, and
whether it is right in the interests of the country to reduce the imports of
silver, whether this duty may not affect the larger interests of the country.
In passing, I may mention that the Honourable the Finance Member,
very clever as he is usually, when he comes to Lancashire goods, betrays
himeelf. I am not now referring ,jr his_profestation that ke is only serving
India’s interests. I do not quarrel with him-over that. Bt it does seem
to me that, when he comes to Lancashire goods, he seems to axhibit s
keen regret that'in spite of a lowpring of the duties, the imports have not
inoreased. If that is sp, why keep lowsr duties at all? He is the Finance
Member of the Government of India. If really ithis lowering will not
benefit anybody under the Sun, not even your exporters from Lancashire,
why not restore the earlier duties? You will get some more money. ¥
want to know what interest is being served by this lowering of duty:

“The mi mdnusha Rakshasah Porahitem Svérthaya Nighnanti yé;
Y& thu ghnanthi Nirarthakam Parahitam thé ké na janimahé.”

““They are Rakshasas, who destroy other people’s good for their benefit,
but I do not know who they are, who destroy other people’s good, for no
purpose.”’

Lancashire does not benefit and there is & great loss to the Indian
exchequer, and then why keep up whese lower duties?

On the ratio question, I speak with great trepidation. I know it is &
red rag to the mad bull. Says the Finance Member, he will not monkey
with the ratio. I want to ssk my Honourable friend some questions. I
am not an expert, nor am I categorical in my views. I
am concerned only with the supreme economic interests of my country.
I want to ask my Honourable friend one or two questions. Depression is
lifting from some countries, especially from Great Britain. Are we now
having the same benefit of the lifting of the depression? I suggest, we
are not. Are we not suffering todsy in our country from a low uneco-
nomic level of prices of primary products? Ts there any means of raising
these prices, except by a change in the ratio? Have not many countries
after the great war deprecinted their currencies and more than once? Of
course, you talk of cheapness of money. The fact of the matter is, that
money is not superabundant, but there is lesser use of momey in trade
and industry and agriculture. This is an unhealthy sign. Should we not
be able to compete with other countries of the world, which have depre-
ciated their currency? _ We must do something to Increase our power to
compete, by altering our ratio. ~No dopbt, we shall require more rupees,
to meet Home remittances. But the increased prosperity brought about,
by increage in prices would meet that loss. It may also stimulate gold:
exports, but if on the whole, the condition of the people is improved, X
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think the net gain will be on our side. Anyhow, I feel that this is a
matter on which we should like 0 have some clear opinion from somebody
who can advise us. Of course, the Honourable the Finance Member
knows his mind, he knows that he orly can save India and nobody else
osn, but still I suggest that some times humility is a virtue. Will he
ask the Reserve Bank to give a report to him on the ratio question? He
refused to disclose to us the other day, in reply to an interpcllation, why
Sir Osborne Smith resigned his post of Governor of the Reserve Bank.

[At this stage, Mr President (The Honourable Sir Abdur Rahim)
resumed the Chair.] .

He may still refuse to answer the question. But a bird whispers in
my ears, that Bir Osborne Smith and the Honourable Sir James Grigg
differed on the ratio question, and the Honourable Sir Jameg Grigg, being
the strong man that he isitin -the:-(}pverrllment‘ of India, told Sir Osbore
Smith to go, and he had to go' much earlier than his time, and the tax-
payer had to pay him all the salury for the unexpired portion of the con-
tract period. Among other things, I want to make a suggestion to him.
Now that he has got his own man ‘on the Reserve Bank—T do not mean
any offence to Sir James Taylor—the Finance Member might ask the
Reserve Bank to give a report on the question as to what is the proper
ratio for the Indian rupee in:this country.

So far as the remaining proposals in the Finance Bill are concerned,
spy We of the Congress will undoubtedly oppose the salt duty, or at
" least reduce it, and I hope the House will be with us on that.

We will certainly have the half anna postecard. 1 am sorry my Honourable
friend, Bir Frank Noyce, is going away with this tragic inheritance be-
hind him. I wish it had been given to him to leave behind him the half
anna oard, but the Honourable Sir Jemes Grigg is relentless, and the
Honourable Sir Frank Noyce has to leave the shores of this country, with
this regret in his mind that he cannot say that his parting gift is the half
anna postcard. For after all, how much would it cost to have this half
amme postcard? A few lakhs. We can certainly save a few lukhs
out of the salaries paid to Government servants, especially highly paid
officers. Why not do something in that direction? Why should vou all
have the full salary, and deny to the poor man the privilege to use a half
anna postoard? Do you know the strength of feeling in this House? Al-
most every elected Honourable Member goes into the lobby, against the
Government, but nothing seems to move this Governmemt. Is it right
that you should go on proceeding in this way, without caring for the wel-
fare of the masses? I suggest that if you want revenue there are other
means by which you can get it, other than keeping up the posteard at
nine pies or raiging the sugar duty. A cut in salaries will bring two
crores. T suggest they should start with a ten per cent. cut in the salaries
and meet the deficit, and at the same time reduce the postcard price and
also reduce the sugar duty. But while we have this revemue budget
which is placed before us, may I ask my Honourable friend, the Finance
Member, whether he has ewer considered the real budget of the average
Indian raiyat, for whom he professes so much concern? What is the
average income of the average.raiyat? Bir, our poverty today is so great
that, in my country alone, beggars fight for life and deafl over the leavings



1970 LEGISLATIVE ASSEMBLY. [16Tn Marcu 1937.

[Mr. S. Satyamurti.]

of a rich man's food. I have seen it in every town
sands of people to whom a full meal is a me?; roma'.n:leld :llllgr:h:m :he::;
taste it in their lives. People have seen it; those who worked iza. these
elections know, and we saw with our own eyes the poverty and the
nakedness of this country. You, from your position, may ignore these
things, but a budget, without going into these facts, shows a callous
disregard of those permanent human values which any h Fi
Member must hav i T ovity of life i
€ ave regard to. What is the average longevity of life in
this country? It is 23 years, whereas in your country it is 53. I do not
gru‘dgc you, but am T to die at the age of 23 in this country,—a nation
which liw'd a hundred ycars,—because of the colossal pove;ty of this
country? Unemployment stalks the land; hundreds and thousands and
tens of thousands of educated .young men and women have no employ-
ment; and in the villages there is no employment for seven or eight
menths in the year. And what are our villages? Theyv are today the
abodes of dirt, insanitation, poverty, "ignérance, and quanels: + We hear a
good deal of cottage industries. Again, Sir, I tried my best to get an
answer on the attitude of Government towards the All-India Village In-
dustries Association and the Hallett.circular; and.1 am yet to get a com-
plete answer. Then, on the other hand, we get from 'high quarters the
advice, “‘Drink more milk.”” Why add insult to injury? When I can-
not get a dav’s square meal, why insult me by asking me to drink more
milk? At least, you should be human enough not to insult us in that
fashion.  Stud-bulls,—what can they do?  Imperial Agricultural Re-
search,—for whom are you doing that? An Honourable Member who
spoke before me snid that all these experiments are too costly for the
average cultivator and the raiyats of this country. ~And my Honourable
friend behind me reminds me that nothing is being done for the handloom
weavers, who are suffering a great deal. But even apart from these
fundamental facts of Indian economic and industrial life, T ask my
H_onourahle friend the Finance Member to see, from his narrow point of
view, what is happening. Sir, I think the Honourable Sir James Grigg
is too facilely optimistic in his budget. In one of the paragraphs, where
he uses all his powers of expression to make the worse appear the better,
-on page 12 he says:

“Are our calculations then all wrong and are we pursuing s chimera in judging
that we can finance the new constitution?!”’

An honest man would have said, Yes. He dare not say that, and
he dare not say an absolute, No. 8o he says:

“I do mot think so.”

And then, he starts a huge series of paragraphs. A man who cannot
answer a categorical question like that by an emphatic, positive, confident
negative, and tries to argue in a whole page of printed matter with a
lot of participles and conjunctions must be very weak in his own convir-
tions. He says: _ '

«With an increase in prosperity and activity the money-lender will once more be
able to employ his idle funds.” ) . . .

What a poor pathetic calculation! That my countrymen should be poor
enough and be compelled to borrow, they will borrow from money-lenders
who will charge exorbitant rates of interest, and thus earn greater incomes
and pay more income-tax! Is that g fair way of administering the fin-
snces of a country? ' S ' '
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Then, there is question of silver imports. He says:. .

““Another bearish feature is the substitution of silver imports for imports of goods
subject to a higher rate of duty—a reappearance in fact of the old hoarding tendency.
It would perhaps be optimistic to prophesy any very early disappearance of this
though it is to be hoped that it will disappear in time.”

What a perfect consolation to man who has got to balance his budget!
Then:

““We had all along assumed that the revenue from protected articles would ulti-
mately decline to much lower levels and the fact that these levels are being reached
unexpectedly quickly means agsin a temporary rather than a permanent embarrass-

ment."’
»

How is it temporary? What is going to happen after that? If you
mean that it came earlier than you expected, is that nothing to the Fin-
ance Member?

" RIS " !

The Honourable Bir James @rigg: It is something but not permanent.

Mr. S. Satyamurti: Then: .
*‘On the other side there are definitely encouraging signs.”

And what are they? The railway traffic returns. I wish he had
thought of s better support than the railways. They have hopelessly
bungled $heir affairs, andif you build on their foundations, you will be
building on very shaky foundations indeed: '

““The steadily increasing prices of primary products point to the same conclusion.”

There is some slight increase, but nothing to congratulate ourselves
upon. Then he says:

“Finally, we must be careful not to exaggerate the importance of a gap of one or
two crores in a budget of over 80 crores.”

How is it one crore? ‘‘One or two crores’’,—this is a schoolboy's
English, and not a Finance Member’s English, when you are dealing with
such serious matters, and you are 8} crores in deficit. Therefore, he
says everything is all right; God is in His Heaven, I am the Finance
Member, and everything will be all right. It seems to me, Sir, that my
Honourable friend has not dealt with the future in that purposeful man-
ner in which I know he can deal with it, if only he had the courage and
the data to deal with it. Then finally he concludes:

“On the whole I do not think T shall be indulging in unjustifiable optimism . . . .”

This is a beautiful gradation of English. ‘“On the whole' ,—that is
one quallfy.lng phrase. ‘I do not think" ,—a negative statement,—'‘that
[ shall be indulging”, etc. *'if I say, as a result of considering the various
factors at work that there is no reason why’’,—a double negative,—the
Niemeyer prognostications should not be reslised in the long run, and
that even in the mearer future his programme -can be fulfilled with the
help of no more than a very modest addition'’, etc. And then, he throws
the blame on mel!

"O'f. course I am slways pre-supposing the absence of internal disorder or external
strife. : ) ) )
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Of course, he is never to blame! That is the robust optimism of the
Finance Member. I suggest, Sir, that language is given to us not to
conceal our thoughts, but to express our thoughts; and although he has
tried his best, T think my Honourable friend should realise, after under-
standing what 1 have said, that his optimism is wholly misplaced.

On the other hand, Sir, take Sir Otto Niemeyer, his friend, who I
suppose was also instructed by him. He was, however, wanting more
exacting stundards. In his report, he said:

“Throughout my recommendations, I have kept the stability of the Central finances
continuously in mind.”

Then, he continues:

_ “"While it is true that the revenues of India have not returned to the exceptionally
high figure prevalent before 1830-31 and it may be a long time before they again reach
thut level, there has heen an appreciable recovemy from the bottomn.-perhaps more than
is gencrully realised in India. The improvement is parallel to, if not preciscly identical
with. what has occurred in many other parts of the world and reflects the same under-
lying conditions. There is no sign that it has ended, or that the naturul tendency io
automatic growth has eeased to function. It would, I think, &t least be legitimate
to anticipate a continuation of the recent rise at a moderate pace.'

Facts have proved that he was wrong. The rise has not only not
kept up, but it has fallen. Therefore, I submit, 8ir, that an honest Fin-
ance Member should have gone back on these eonclusiens; buty he says,
“No, no. 1 expected a rise but there has been a fall. Tt is only tem-

porary, and I will somehow manage.”” I say, on the whole, the future
s blank.

In paragraph 20 of his speech, the Finance Member makes some sug-
gestions, where I find mysclf in entire agreement with him. He says

that he can find a lot more by improving and tightening up the adminis-
tration of the existing taxes. I feel that in this country there is too muech
of corruption in the administration of the taxation laws. The State does
not get as much as it ought to get, and the tax-payer does not pay as
much as he is bound to pay. I think the Provincial Governments will
find this problem facing them immediately, and I hope that the Con-
gress Governments in the provinces, if they accept office, will tackle
this problem of eliminating corruption, and keep it in the forefront of
their programme, and that the Central Government will do all they can
"to help in this matter and will be grateful for this campaign against
corruption. I also agree with him in the attempts made to prevent
smuggling from Pondicherry and Karikal and other places. In fuct, T

The Homourable Sir James Grigg: Ask your friend behind youl

Mr, 8. Satysmurti: We do not disagree in this matter: this is not a
party matter, hut a matter of administration, and’' I do not think my
Honourable friend behind me msid that' he would went smuggling. There
are bound to be difficulties, and my own feeling is that we should per
suade His Majesty’s Government to negotiate with France and Holland
and other countries, and buy up all these possessions in this country:
we must have a zollverein of the whole of geographical India; otherwise,
we cannot administer customs satisfactorily. That is one of the major
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problems: it may not be possible today; but we canmot, I think, adminis-
ter customs honestly and efficiently, until all the Indian States in this
country surrender ull their customs rights to the future Federation. You
may not be strong enough to enforce it at the wmoment, but if you accept
Federation with all these rights reserved for these States, you are letting
yourselves in for trouble. Similarly, with regard to French and other
possessions.

So fur as the provincial budgets are ecomcerned, Bir (tto Niemeyer
guve certuin figures in Appendix 2(b). 1 mnde a rough csleulation and
find that the provincial deficits ure more than 2 crores for the last year
for which figures are available, including the Government .of India ebb-
ventions: and Bind has got Lo be paid 105 lakhis for some yesrs, and
Orissn 50 lakhs for 20 years. Taking all these, it seems do me the pro-
vincial budgets are in o deficit state, except in a few provinces; most of
the provinces have got deficit budgets, and the Cenmtral Government is
rupidly tending towsrds it; and ] think a caleulation has been made that,
if the provinces are to make uny kind of ressonable advance in educa-
tion, sanitation, etc., we wnnt an expenditure in all the 11 provinces of
roughly 50 erores, on u ten-vear programme—this is, of course, a reugh
estimate—or five crores a vear for ten years. My Honourable friend,
Sir Muhammad Zufrullah Khan,—1 wmn glad he is here—says, ‘(o and
try your hand in the provinces in those fields.”” But we krow what the
facts are. We have not told our electorute that we are going to bring in a
new heaven and a new earth. We have told them thut the Government
of India Act is a moustrosity, that it does not give us power to do any-
things ut all. You keep ull the finunces and say, ““You find the money.”
You tax us for your defence, for the bloated saluries your services are
getting, and we wure asked to twx ourselves further to improve our lol.
1 suy on the financinl side, the budget has not conridered the future
from any relevant point of view at all. T suggest that that is not fair to
the tax-payver or to the country. Drastic remedies must be applied.
The rich must be tuxed more.  Certain new taxes have got to be intro-
duced. But, speaking for myself and my party, if T may, we shall be
no party to a single pice of taxation, until the Army expenditure is dras-
tically cut down, nnd your saluries are considerubly reduced, and the
number of appointments are also reduced, and we get full power of the
purse. There is no use coming to me and saying “Tax, Tax"". T will
not tux: why should 1 tax in order to pay Mr. Tottenham and his crowd?
Why should T tax in order to pay them 45 crores a year? T will tax
myself and go to the country, provided I can spend the money for the
benefit of my nation as I feel, and as my friends feel fit. That is all 1
have to say on finance.

But, before T lenve the Finance Member, I want to say something
about him, if T mav. 1 trust T shall cause no offence—-that is not my
intention. 1t is said that he is the strong man of the CGovermment of
Indin—at least T find that he orders about evervbody here. [t does
scem to me. therefore, that he is the strong man of the Government of
India. Tf that is so, T am sorry his attitude towards protection should
be so relentless. 1 am not one of those who believe that we should
have indiseriminate proteciion. My friend used that phrase in a hap{:.‘"
vein; but when he says that for every evil to which the Indian econonie
body is heir, protection is responsible, he is ccrtninly trying to muake us
practise what his countrymen have ceased to practise. I stggg&st that,
when he goes to his country, if he should preach free trade in England,

: B
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he will get no audience at all. I thought I heard two voices on the
revenue - duties of this country. In answer to my Honourable friend,
Mr. James’ motion, the Honourable the Finance Member undertook to
examine this question, with a view to lowering the duties, wherever
necessary. But, on.the same day when the question of protection was
raised, the Commerce Member pleaded proudly that ‘the revenue duties
themselves afforded some protection to many industries and, therefore,
wanted us not to press the motion. I want to know who is running this
protection policy—S8ir Frank Noyce, Sir James Grigg, or Sir Muham-
mad Zafrullah Khan—all or none? It seems to me that this idea of one
industries Member, one Finance Member, and one Commerce Member,
each pulling in his own direction, one of them swearing by free trade,
another swearing by protection or discriminating protection and another
by neither, is one which cannot lead the country anywhere.

~ "Then,"T want to know from him, what his attitude is towards Imperial
Preference. Does he believe in it? I also want to know his part in the
constitution of the Wedgwood Committee. The other day, he gave us
advice in his peaceful speech to nccept office. I wish he had not given
‘that 'advice. The Honourable House knows my views, but 1 think, if u
friend like the Finance Member comes with his advice on the eve of the
All-Indis Congress Committes meeting, my chances become more difti-
eult. _(La.ughter.zr We know the good old English proverb about accept-
ing 'even a gift from the Greeks. I wonder whether all this advice is
really meant in that friendly spirit, in which it was sought to be given.
But if he is sincere about it, I put to him two questions: will he under-
take as Finance Member to help the Provincial Governments to the ex-
tent of giving the finances they want? All our schemes require money.
We have a right to evolve our own schemes, and we will require money
for every one of our schemes. Will you help there? That is one test.
The second is with regard to these safeguards. Bection 64 of the Govern-
ment .of 1ndia Act puts it in hands of the Governor General to con-
trol by his discretion the exercise of their discretion by the provincial
‘Governors. Will he advise his chief, the Governor General, that, consi-
‘dering the results of these elections, the Governors shall not use these
safeguards against the promotion of the constructive programme by con-
‘gress ministries? It seems to me that, if he wants us to accept office
and accept his advice, he must show more evidence of his sincerity.
‘But, I found that his motive was much more human: he said, “‘If you
accept office, then you will understand and perhaps sympathise with our
mistakes.”” I am glad he realises that even Sir James Grigg can make
mistakes. That is something. But, assuming that to his credit, I can
‘assure him in advance that, whatever mistakes we may make, we shall
‘not make such deliberate mistakes as they have made during all these
years. Mistake by error of judgment, we may not always be able to
avoid; but we shall always do everything in the best interests of the
country and never anything against the higher interests of our country.
.T charge you that you have done it. But I want to give him a friendly
answer—he hss given us his advice; we shall decide it in the best inter-
ests of the country. Even as I am speaking, I think the Congress high
command is deciding this question. I assure him we shall decide it in
‘the beet interests of the country; but if you think that, by accepting
office, we are going to accept office and settle down to work the Govern-
ment of India Act, you are making the mistake of your life. This Act
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must go, and the earlier it goes the better: and if we acoept office, it will
be to break the Act, at the earliest possible moment.

Sir, I now pass on to the Honourable the Leader of the House,
whose absence 1 regret and the cause of whose absence I regret more.
1 am glad to hear he is better, and I hope he will soon be all right and
be restored to us and be amidst us before very long. But, Sir, I want
to charge him with this, that he, as the Leader of the House, refused
to postpone the Assembly Session, when the Congress Party and the
Nationalist Party both wanted an adjournment, in order that the Mem-
bers of the respective parties may take part in the provincial elections.
That, I think, is very unfortunate. N

Then, about the rules regarding interpellations, I was not here, my,
party was not here, but I want to point out one .sequel to it, and that
is, the Question Hour has collapsed—in whose interest, may I know ?
The only condition on which you can justify this rule is this,—that
several Honourable Members are waiting with starred questions for
answer. But what is the result? I got busy with elections. I could
not send my questions in time, and I find really the question hour is.
no longer there! And all the analogy of the House of Commons is
absolutely misleading. There, you have got an absolutely responsible
Government, there the number of Members is more than 700, the number
of days they sit is much larger than we sit here. S '

Then, Sir, on the question of Federation, may I know what is happén-:
ing? T asked a question, the Honourable Bir Nripendra -Sircar is not
here,—the Honourable Sir Frank Noyce reads out the answer,—and the-
answer is ‘“No Information”’. I want to know what is happening.
What did these Viceroy's Advisers talk to the princes about? What did
the princes want? What are the negotiations about? Are our rights
being signed away? What are the financial commitments? How mueh.
are we losing over this? In the Round Table Conference, Government
seemed to take some of the people into confidence, but today we are
no longer in the picture. Is there to be any amendment of the Act,
express or implied, or in the Instrument of Instructions? Do the Princes
want a solvent federal budget? Do they propose making their legitimate
contribution to the finances of the country? When is the Federation,
coming? Sir, this House rejected the Federation, and I know that m,q's?
provinces will do the same. And I suggest that your rushing through’
these federation negotiations behind the back of the House and not telling’
us anything about it is hardly fair to the country. c

Then, Sir, about the Honourable Sir Frank Noyce and his Department,
T want to say something on the question of the rail-road competition .
I want to tell him that he is going to get nothing by mere coercion. There
murt be co-operation between provinces and the States on the one hand.
and Federation on the other. You will pet nowhere except by co-opera-
tion. And the Railways can come into their own only by efficiency, by
retrenchment, by eeonomical management, and by adopting modem
methods of transport. i

In the case of industries, I find there is really no improvement in.
any direction. This morning, I had a great man agreeing with a humble
msn like myself, that smaller industries qught to be protected. Sir, I want -
< make my position perfectly clear. We shall certainly protect all:

1
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industries in this country, large or small, which we consider necessary,
subject ta the: faet that dividends ought to be controlled, the State ought
to. geb ibe share, the comsumer's interests ought to be protected, pro-
ducer’s intevests ought to be protected, and they ought not to compete
unhealthily with smell industries, especially with regard to cloth, I
think we shall demand that there shall be some kindof arrangement by
which the Iediun mills and the handloom weaver and producers of Khaddar
may come to some amicable arrangement.

And as regards the Honourable the Home Member, I want merely ta
tell him that his repressive policy still remains. Provincial Autonomy is
supposed to be there. We in Local Governments would be supposed to
administer law and order, except probably in Bengal. But the Criminal
Law Amendment Act has been passed, in spite of the vote of the House
on three occasions, and the criminal law remains as it is. T want to tell
him that no Local Government will ever use this criminal law against the
people, -unless there is a real threat of violence to person or to property.
You may keep these orders, but no Local Government is going to use them,
unless there is.really absolute need for using such powers. And, with regard
to many respectable citizens, like Subas Chandra Bose and Khan Ahdul
Ghaffoor Khan, they are still kept under restraint. Our letters and tele-
grams are censored and tampered with,—I wonder why,—and books are

k% seems to me that these are all indications of a repressive
policy, which is wholly inconsistent with: whet they call provineial auto-
pomy.

To the Honourable the Commerce Member, I want to say one word. 1
came to this House with high hopes of him. I had built high hopes on
him. He is a public man who had played, by all accounts, a distinguished
part in the Round Table Conferences. 1 was hoping that he would do some-
thing by his country,—but, Sir, he has been a tragic failure. He has been
compelled to reduce the duties on British textiles, in spite of the verdict
of the House ugamst the Indo-British Trade Agreement. He has been com-
pelled not to give any protection to the glass industry. In hig attitude
towards the P. & O. Co. over the question of the Dufferin cadets, he exhi-
bited such an.amount of pusillinamity, that T wonder whether I should get
angry with him or pity him. For un. Honourable Member of Government
to say—he would write to them,—he would persuade them to take a few
cadets in their employ, he would do his utmost and so on,—is simply ridi-
culous. Have things come to such a pass, Bir? I would rather be a dog
snd’ bay ab the: moon, than be such a Member of the Government of
Todia .

Then, in regard to the Indian Tariff Board, he hus gquietly abolished it.
In connectien with the IndorJapanese Trude Agreement, his ‘European
Secretary went on with them. Again, what is happening to the Ottawa
today? Mr. Jinnah moved a Resolution to do away with it, the House
.passed it by a huge majority, that you ought to terminate the agreement
immediately and start a new one. What have you done? You have kept
mum. Some non-official advisers are appcnnlied to give advice, we are
not told what is being done. Is it fair to the House to treat it in this
fashion? Why don’t you tell us what you are doing?
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And, Sir, iy Honouruble friend, the Member for Health, Education
andy Lunds, is not bothered about Health, Education or Lands,—they are
all provincial subjects. The one subject of Indians sbroad, in spite of his
plausibility, his ability, his sweet munners, is still being discussed and
discussed, while their condition is steadily deteriorating. The result is
that Mahatma Gandhi is defeated by his Chief and by himself in the
practice of ‘‘Satyagraha’’ or ‘‘non-violence’’ and peaceful methods in trying
to persuade them. Only Mahatma Gandhi succeer.ls, and they fuil.

Then, 8ir, so far as the army is concerned, we have Mr. Tottenham with
the British army, which is an army of occupation? I want to know whwm
they defend—India or British Tmperinlism? Then why not pay from your
own pocket? I make this suggestion—stop European recruitment today,
and, in thirty vears at least, the army can be completely Indianised.

Then, what is your frontier policy? The other day, you said you had
a new policy. You create enemies and you quarrel, and the same thing
goes on from day to day. What are you doing there? What is the latest
position? You keep us absolutely in the dark, with regard to your actions
on the frontier. Therefore, Sir, looking at this Government and ite admi-
nistration of all their departments, their failure in every aspect of the
administration, is clear. So far as we in this House are concerned, I
ruggest, Mr. President, ns T read the Government in this House, they do
not even pay us the courtesy and consideration that are due to us. Our
votes are passed over, we pass adjonrnment motions, Resolutions, and cut
motions, but nothing happens,—they go on, as if we do not exist at all.
I put it to my friend, the Finance Member,—do the Viceroy’s Executive
Council ever sit down and put on their agenda the Resolutions and the votes
passed by the House? Do they discuss them at all? Do they care to
inquire about these things? They do not care to consider the effect of all
these. They think we do not exist for them.

Then, Sir, one iast sentiment T want to express. Have these elections
no lessons for our friends aopposite? All our enemies were there,—riches,
wealth, corruption, rowdyism, communalism, and what not. They had all
our enemies ranged against us, and yet they were defeated. Roughly two
crores voted for us,—and we have got 711 members,—and don't these elec-
tions tell you that your duys are numbered? 8ir, our friends opposite came
to this country as traders and as adventurers, they practically adopted all
arts, they forged documents, they cheated us, they made us quarrel amongst
ourselves, they followed all the arts of an unscrupulous conqueror, they
made one Indian fight ngainst another, they sat in our places, but, even
after doing all these things, if they had done something to increase the
material prosperity of this country, there would have been something to
their credit. Our country was rich, though we quarrelled among ourselves.
Does the Honourable the Finance Member know that his countrymen did
not even know what cotton was?: They were only wearing wooller;ogar-
ments; and until they came to this country they did not know what cotton
garments were. They got cotton from.my country,—they did not know
until then how to use cotton, they found that the country was rich and
prosperous and they made us quarrel among ourselves. And today, sfter
150 years of British rule, you are leaving this country very soon, which on
the whole you have ruined. I have mentioned our poverty, our ignorsnce,
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our low standard of life, but what annoys me most is your hypocrisy. You
pretend as if you love and seek to serve this country. 7 Co

“Hypocrisy! Thy name is the Indian Bureaucracy!”
.. Bir, a great British Queen was made to say by a British poet:

“Rome, for empire, far renowned,
Rome shall perish !

Write that word
In the blood she has spilt.”
. Using the word ‘‘Britain’" for ‘‘Rome’’, I say: N\

‘‘Britain, for Empire, far renowned,

Britain shall perish !

Write that word

In the hunger, the poverty, the ignorance, the sufferings and the
hypocrisy,

That she has inflicted on the millions of this country,”’

(Applause.y

-, Seth Haji Abdoola Haroon: 1 want to make u few observations on the
Finance Bill. The Honourable the Finance Member has brought forward
new taxes on silver and sugar on account of the deficit in the budget. The
Government had been every year imposing more and more duties and taxes,
either on customs or income-tax or in the shape of excise duties, and on
the face of all that, a surcharge of 25 per cent was imposed in 1981, and
it is still going on. But in spite of all that the position today is the same
ag it was in 1929, The income of the Government in 1929-30 without all
these new taxes was Rs. 7,174 lakhs, and after all these enhancements
in duties, the income is only Rs. 68 crores and some lakhs. The position
is this after seven years of increased taxation you have not improved the
financial position, and it proves that the policy of enhancing the taxes
is very wrong. The figures that I have given are not mine, but they have
been taken from the Explanatory Memorandum of the Finencial Secretary
at page 6, Table IV. When you have not succeeded in increasing the
revenue by enhancing the taxation, why don't you look at the other side
of the budget, that is, to reduce the expenditure of the Government? When
the Government found difficulty in 1931, they imposed a cut in the salaries
of ‘Government servants to the extent of 10 per cent. But within two
years thereof, they have removed it, whereas the other promises of the
Government to reduce taxation have not been kept up. Cut the salaries
by ten per cent, and you can meet your deficit. For the future reduce
the scales of salaries of the Government servants, but if you increase the:
duties, you will get nothing but exciternent in the country. If you want to
reduce expenditure, I will suggest first of all a reduction in the cost of the
forward policy on the North-West Frontier. We are spending 1,92 lakhs
on ‘the tribal ares, 65 lakhs on Baluchistan, and we are losing about 2}
croreg on the strategic railways. All these come to five crores, and I do
not know how much more we are spending on the military on account of
the forward policy on the North-West Frontier. On the whole, I think the
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whole amount will come to not less than ten crores. You can save.that
amount and reduce the taxes. Mr. Satyamurti has just told the House
that on sccount of the separation of Burma we are losing 2,83 lakhs. I
want to know how much the Finance Member has reduced our military
expenditure this year when there is so much less income on account of the
geparation of Burma. I find there is a reduction of only 61 lakhs whereas
it should have been 94 lakhs. When a private firm finds its income re-
duced, its first duty is to cut down its expenditure, but in the case of this
(Government, they never do it, but come forward with fr_esh taxeg. Is it
fair, is it right that they should do this and not reduce their expenditure?

Now, I come to the new duties. Let me take, first, the enhancement
of the duty on silver from two to three annas. When the Government
reduced the duty, they said that on account of the exhorbitant duty
smuggling was going on all round, and, therefore, it was essential that they
should reduce the duty. Now, when there is a deficit, the Governrfent
come forward with a proposal to increase the silver duty. 1 do not know
whether smuggling is going on everywhere or not, but I am living in a place
around which smuggling is going on not only in silver but in many other
articles on which there are heavy duties.

Then, agsin, the Honourable Member came forward to increase the
sugar excise duty—about 11 annas per ecwt. Not only this. He gave
reasong for it. I am hearing in this House and outaide and also im some
newspapers that Government have lost 10§ crores of rupees of sugar import
duty, and, therefore, they are in ditficulty. This is not correct. 1f you
look at the income of the Government of India from sugar import duty,
you will find that it is alwaye varying up and down. In 1922-28, the
duty was 4 crores 40 lakhs. In 1928-24, it was 8 crores 82 lakhs. At that
time there was no protection nor excise duty. In 1924-25, 5 crores 76
lakhs. In that year instead of 25 per cent. duty on sugar they fixed Re. 4
: 8 as. per cwt. At that year, the duty was increased on this account. Again
in 1925-26, 6 crores 47 lakhs. In 1926-27, 7 crores and in 1927-28, 6 crores
51 lakhs. In 1928-29, 7 crores 77 lakhs. In 1929-30, 8 crores 69 lakhs.
At that year, there was no protection Act, but in 1931-82, the revenue duty
was increased from Iis. 4-8 to Rs. 6. At that time, Sir George Schuster
said very clearly that they were increasing the duty for revenue purposea.
Again there was a deficit budget in 1931, and the sugar duty was enhanced
to Re. 7-4. There also Sir George Schuster said very clearly that he was
enhancing the duty for revenue purposes. He said, ‘‘The Tariff Board
report is not yet out, but I learn that they are proposing Rs. 7-4 proteetion
duty. I wanted to put Rs. 7-8 revenue duty, but when I heard about this
report, I have put Re. 7-4 duty.”” You will see from this that the Govern-
ment of India have raised their duties not for protecting the sugar industry
but for revenue purposes, and immediately the Tariff Board report came
out, and they brought it as a revenue duty, and on account of the revenue
duty, if you look to the sugar factories erected in this country, you will find
from 1928-29 that there were 10 factories, in 1928-80 on account of the
enhanced duty it went up to 40 and in 1930-81, it went to 46 and in 1981-82,
when the Bill was not yet passed, the number went up to 69. After the
Sugar Protection Act, you will find on account of the high revenue duty,
the industry commenced to establish itself in this country and in 1988-84,
tmany more factories have been erected. It is now about 146.
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- .dAn-Hioneurable Member: Will some of them go?

Seth Haji Abdocla Haroon: It will be increased. What the sugar
industry buas gained has remmnined for the benefit of the country but in
1930-31, about 18 crores of our money went out from this country.

Mr. B. Das: The money remained with you.

Beth Maji Abdoola Haroon: We will try to keep it and collect more
money but 1 am now speaking about the other matter. This money which
you say remained with me is with the cultivator.

Mz, B, Das: Not the cultivator.

Seth Haji Abdodla Haroon: Today on account of the excise duty they
get 4 ammas. Before that they were getting 6 annas and 8 annas. ‘This
money is distributed to the cultivators, in railway freight, to the labpurers
and to the educated employed men, and beside that the consumer is buying
a larger amount of sugar today than before. If nobody checks this industry,
the consumption will become double of what it is now. Why this over-
produetion. 1 think, in 1984 when this excise duty of Re. 1 was put,
Mr. Morgan suggested to Government that no more factories should be
erected in the zones, and that the factories should be established by the
Government, but they did not listen to it, and the Honourable the Finance
Member is saying that ‘‘we want to put the excise duty’’, because he
wants to regulate the sugar industry, and on aceount of this excise duty,
the inefficient sugar factories will go away. His idea may be correct, but
T think that according to present circumstances, instead of these factories
going awny, the cultivators will get less priee for their cane than previously.
All these excise duties whieh come up suddenly will fall on the shoulders
of the cultivator, and I shall give you one instance only. Bir, up to the
15th of March, the U. P. and the Bihar Government price of cane was
four annas three pies. Immediately they knew of the enhancement of the
sugar excise, they cut down their price to four annas. They know that if
they.do not cut down the price the factory will compel them to stop earlier
than ueual, because they know very well that the factories themselves are
dosing. Therefore, they are paying a price after the 15th of March of four
annas. And I expect the Government did it because otherwise the cane is
ithere in the fields, and the factories are not willing to crush the sugarcane
-at present and I expect that from the 1st of April the Government
will.compel them to bring down the cane price from three and a half annas
to three annas; otherwise the factories will be closed. 8o I inform my
friend, Mr. Das, that if the Government do not accept the verdict of this
‘House to reduce the excise duty, all this burden will fall on the cultivator:
and, therefore,” I would say that if the Government cannot agree to tha
-excise duty being taken awny entirely, then, I suggest that at least for thir
season, that is, for this crop, until this crop is over hy the 1st of June,
they should at least consider this point, viz., to charge the duty instead
of from the 1st March, from the 1st of October, and then these cultivatars

 will get a lidtle relief. 8ir, there is a general saying that the acreage of
cultivation has increased. Yes., that is correct. But I want to inform
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Honourable Members that the cane cultivation has been going on since
very many years, and the cane cultivation is more profitable toﬁay in this
country than any other cultivation. Previously, the cane cultivation was
contined to certain areas, but after the erection of these several mills ip
different areas, the cultivators commenced to cultivate the cane round
about the factories, ss the cane was thus more easily saleable to the fac-
tories, but all the while the cane that the cultivator has been cultivating
in the interior of the country has still been going on, and 1 want to say
that this cultivation has thus increased, because when you gave protection
to sugar, and when you passed an Act fixing the minimum price for the
cane, 1 think, the Government know very well,—or if they like, they can
collect the figures from the sugar technologist—that those cane cultivators
who were manufacturing gur were hardly getting benefit from protee-
tion. On account of this Act, since 1934 and 1935, the Government have
fixed the price from five and a half annas up io four annas only as today;
otherwise, last year, they were fixing no less thun five annas, and those
five annas were giving so much remuneration to the cultivator that every
cultivator wanted to produce the cane instend of any other crop. So, Bir,
if you want to give a little relief, of course, the sugar industry will suffer
a little set-back for some time, but 1 warn the Government that in reality
the excise duty will fall on the shoulders of the cultivator.

Mr. B. Das: That is your threat to the cultivator?

S8eth Haji Abdoola Haroon: Because we, the industriul people, are so
shrewd, and we know how to meet our difficultics; either we are going to
stop our business, or we have to get a fair remuneration from the industry;
otherwise we have to stop the mills. And if we stop the mills, then also
the cultivator will suffer, because what will he do with his cane? He will
probably then have to burn it. 8ir, if we cannot make any profit, why
should we take the trouble of running a factory? If we lose Rs, 1-8 per
maund, how can we run a factory every year? We are running at a loss
already. Now, Sir, I want to draw the attention of this House to this fact.
This year the Government have lost about Rs. 155 lakhs through the
import duty on sugar, whereas they got more money, than whatever was.
budgeted for, from the excise duty on sugar—about Rs. 85 lakhs. But
for the last two years, 1984 and 1985, they had estimated an income of
Rs. 2 crores and 5 lakhs, whereas the actual receipts were Rs. 8 crores 81
lakhs. For 1985-88, they estimated a revenue of Rs. 1 crore and 75 lakhs,
and they got Rs. 8 crores and 25 lakhs. For the last two years before
this, they were getting Rs. 175 lakhs more. Now at that time, whatever
money they got they spent up according to their own sweet will. They did
not consider the point whether next year the sugar duty would become less
or more. 8ir, whenever thoy get an income, they spend that away accord-
ing to their own sweet will; and this year when they got about 110 lakhs
less, they come forward with & new excise duty. If next year they get
more money, again they will spend that away wherever they like. Sir,
trade is after all a fluctuating affair. You cannot be certain. Next year
the cane crop might be a failure and on account of that the sugar produc-
tion may be less. 8ir, I shall say one thing, and it is this that this industry
is an infant industry, it is newly-formed, it has not stabilised itself yet,
and yet every year one thing or another is being heaped upon the sugar
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industry; and on account of this mentality of the Government, the in-

dustrial pegple are very disheartened, and so they do not know whether-
they should utilise more capital or not, so as to improve the efficiency of

the industry or the yield of the cultivation. But if you consider the matter
ccolly, you might lose this year some money, but you will stabilise the

industry, and that will give, especially this year, much help to the culti-

vators and some Lelp to the industry, otherwise time will show that many

mills will stop the crushing, and the cane will remain in the fields, and a.
great disaster will overtake the country. With these words, Sir, I oppose

the excise duty on sugar.

The Assembly then adjourned till Eleven of the Clock ont Tuesday, the-
16th March, 1987.
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